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AFFIDAVIT
. I, Lt Gen Jagdish Narain, Engineer-in-Chief,
:ArnygHeadquarters,fNew.Delhi do'solemnly.affirm and
state as under i- ' I | A
‘1¢ , I am the respondent Ne 2 in the OA.

1

: 2. ; I.am the Head of the Department of Military
ﬂ Englneer Services (MES) as prescribed in Para 21 of
:Regu&atien for the MES and SRO 19E published in
t Jul 3989 and in the capacity of Head of the Department
| ?of MFS, I am fully competent to issue posting erders
ua:‘ef MES Civilian Officers from one place/pest to

‘qnother. The applicant has been pOSted cut fren

Engineer (Air Fcrce) Bangalere to a staff
‘ tment in my effice at Delhi.
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thiat the applicant has levelled allegations against
me personally of animesity against him. I categorically
deny the allegatio™S+ I, in the capacity ef Engineer-
in-Chief and as the Head of the Department of MES,

have censidered various aspects of functfcnal

. requirement and persennel management as well as the

:pelicy on the pesting issued on 21 Feb 91, befere

issue of posting order of the applicant in the interest
ef the State. R

by | As'regafdsythe allegation levelled against me

in para 6,27, it is humbly submitted that the applicant
has been a junier te me in all nanke all alcng. I
became a Brigadier in Nov 82 and then Chief Engineer

of an impertant Zone in 1983 when the applicant was

:ﬁcnly an Executive Engineer. He @nly bec&me a Chief -

Engineer in 1988. At no peint of time I was drawing
less pay than the applicant as alieged. 'Inf1988,

was drawing pay cf RS@ 7705 00 pm whereas the applicant
was irawing cnly Rs. 6767.00 pm. I have never felt

" of expressed any grouse against the applicant at any

time as alleged n@r I have written anything adverse

e k}}
against the applicant at any time. He was. never

more pay than me. The allegatlen has been

L4

miflkai thls Hen'ble Tribunal There is ne basis

psqever for such allegation and it is pure imaglnatian
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of the applicant that his posting has been issued with
malafide intention.. I refute the allegations.

5. 'With reference to allegations levelled in Para 6,27
. of theé OA, it is again submitted that at no point of
time the applicant was drawing more pay than ne. Posting
order of the officer is issued under my directione-in
the iptereet of the State and is in consonance with
the existing posting policy issued on 21 Feﬁ 91. As
. - per policy, Executive tenure is 2 to 3 years .and the
applicant has already served at Ghief Engineer (Airforce)
Bangalore for 2 years 9 months and before that he has
- served ‘as :Chief Engineer at Trichy for 2 years 2 months.
He has thus been on. Executive tenure as Chief Engineer
;contiqqausly for 4 years and 11 months. It ig not
_ the;concern of the.applicant to contend that since
projects (none of national importance) are in full
swing,and hence he should not be posted out. The
responsibility is.of the Engineer-in-=Chief, being
1“adyisqr to Chief of Air Staff on all Airforce works and.

post. langer than laid down tenure. Transfer is only an
. 1

incident of service and not a condition ef service.

I, in the capacity of Head ef the department of MES,'

:is cempetent to issue p@sting orders of all civilian



‘erganisation, as the work is carried out by a team of

-l - ‘

officers of MES from one place/pest to another. 1In a
big department like MES, the credit does net ze
exclusively te any particular individual but te the

individuals.

6. ° In reply te allegation levelled in Patra 6.28,

'it is submitted that IDSE is a part of MES. IDSE is

net only a part of the bedy of MES Department, but ene
of the five cadres-which make up the MES. There is

" never a conflict or tug ef war as allegéd between the

civilians and service persennel in MES. There'is ne

encreachment on thé peésts tenable by civilian éfficers

" and service officers as prescribed in SRO 19E amd

SRO 4E. -Service persomnel and civilian persennel are

~ .geverned by two separate -terms and service cenditions

and alse the systems ef inductien are different and thus
there cannet be a cemparisen between the twe unequals.

The allegatien has'been levelled with ‘the sele intentien

. of misleading this Hen'ble Tribunal. I vehemently deny
‘.the allegatien. It is a fact that Army Officers of the

Cerps ef Engineers are th'part of IDSE being ef

. different streams but they are very much.paft of the

MES_(a compesite erganisatien) as provided“ihVSRO 19E.

‘ ~ : pofe

. With reference to Para 6}29, I submit that pesting

f

rder of the applicant amnexed as 'A' in the QOA has

been issued under my orders as Head of ‘the Department ef

e S i p a0 el -~ T
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~ after'the works and not by the DGOF, who has subsequently
on 18‘Jun 91 endérsed the cltation. 'I'he said award

‘ ‘has not “been conferred on’ the applicant.

9. %All the above allegatiens as raised by the
applieant are baseless and denied. In view of the above

.submission made by me, there -has never been any malafide

ponegtm’/i‘t’er&ion(s) in issuing hls transfer orders. Hewever,
Ude““h 1. wa_’,the/résponsibilit‘y to _prove the malaﬁde action, if
P - ~ any, lies on the applicant and he has not placed any

oo™ Q0 . mat;riial to prove the allegations.

'-'1""0.' iThere is no legal force in the Aapplicat/ien as the

o pesting order of the applicant has ‘not been' issued with
A ‘ ‘malafide intention but “only in public interest.

‘ Tﬁe posting order of ‘the appiic'aht has béen
Jued by me as Head of the Department of MES and in .

& " 3) the interest of the State and as per the existing policy.

‘ .
) ‘”‘[2. 1A11 other averments in- the applicatien are met by

"rr

a. separate reply filed by the respondeqts.

P

13.  jherefore, it is prayed that this Hon'ble Tribunal
P befoze ‘beed @ét’sgd to reject the- allegatlens made in the
el?:eydzome depon ”°£))211[g:tion ag irist me and dismiss the application in
w@mﬂﬂm !ggel’t‘q f justice.- - coe

fl (Jagdish Narain)

: Lt Gen
Engineer-in=-Chief
"Deponent ®
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"MES as pewers have,been conferred te me by the Gevt as
per proviSioAg contained in FR6. The Air Force
authorit%es are not departmental efficers of MES, they
are only users of all civil engg assets created by the .
MES. I have considered all the recdmmenéationé made by .
the Air‘FprCe authorities and taken a conscious decision

'to post out the applicant from Bangalorefaffer giving due é

v weightage'to'récomdéndétions méée,'on‘comﬁletioﬁ of

' hig extended tenure on eiecutiQéféﬁpéintmenf and in the
interest of the State. Thé annexure 'C' Kas 'been
passed with difectféné‘ef this Hdh'ble.Triﬁuﬁai of
hth‘ng 9 in 0A BQQ/QA. My decision was communicated
by Ehe ﬂgad_of,the:Pepspnnel Directorate who is my

senior staff officer on personnel management.
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 ~( T, i bogh cfiieria to allow an individual on a particular post
1“0 (Uof
e

Y \\\fizgd, mislead the Hon'ble Court by mentioning that the second s
GSA N v ,
§\\‘“m"“‘“};espondent had issued his posting as a spite Because

the appaiCant was recommended for the Ati Visishtf Seva

2 gyl S T

Medal by the_Chairman_an Direqtqr Genera1 of Ordnance
Factory BOard. .Asuper the"Annexure 'D'.éttached with
OA 922 by the applicant himself, it can be clearly seen
that his case for the said award was initiated on

13 Jun 91 by the Director General of Works, who is a
General Officer of Engineer-in-Chief's Branch, looking ;
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH : BANGALORE

0A NO 922/%%

:BEfWeeh

MVS?RQ@V o B ees Applicant
VS ’:\ o . . | |
'Uniéﬁréf India & Others ., cos Respondents

REPLY STATEMENT OF RESPONDENTS 1 TO 4

Under Rule 12 of the Central Administrative
Trihunal (Procedure) Rules, the respondents 1 te 4
submit as follews :-

1. The applicant in %hé”ab@ve’éppliééiieﬁ has prayed

- this Hon'ble Tribunal té (a) quash the impugned erder

N@‘70003/CE/05/94/E1A dated 7.4.94 issued by R2 te
asdume the ‘said appoint on’16.5., 94 (b) quash the

confirmatlon order vide Annefureé *C'; and (c)

' cohsequently quash the posting order No 384870/Ms(BRIG)/

47 dated 26.4.94 posting out Brigadier Budhraja te be

~the CE (AF) Bangalere assuming the appointment on

:10;5,94¢ siﬁqe”there,isnn@ﬁ?existing vacancy". The

appliqant has alse prayed fer anvintegim erder.

2.5 ‘The resp@néents resﬁébtfﬁllY'submif'that the
‘applicant is not entitled for any of the reliefg)fer

r

the f@ll@wxng reasens and facts s o

o

3. The applicant is @ civilian Chief Engineer working
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27 Apr 94zwasgexamiheé_and dispesed of by the competent
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in Military Engineer Services (MES). He is liable to

""""

be transferred anywhere in India a2s per the
requirements of the administration. The applicant
while working as Chief Engineer, Air Ferce at

' Bangalere was transferred as Deputy Directer General

(CSCC) to work at Army Headquarters in the Engineer-

| in-Chief's Branch, New Delhi. The applxcant has been

transferred by a coempetent autherity i.eo Engineer-
1n—Chief, who is the Head of the Department of the
Corps Qf}Engineers and that. of: MES.

4, - Para 21 of the‘ﬁegulatien of the MES"and FR6
have delegated full p@Wers:te‘the Head of the

.;Department te transfer MES empl@yees from one station

te anether. In exercise ef the powers cenferred on

_ him vide para 21 ef the MES and FR6 the; Englneer-in-

Chief, whe is the cempetent authority. te transfer

the applicant has issued the erders of transfer,

,a,transferring the agplicant from Bangalore tmrDelhi.

5. - The‘application No 800/94 filed earlier by the
‘applicant was withdrawn by the applicént>aﬁd:if was
-digmigsed as withdrawn by an erdervdaﬁed‘fﬁ Jun 9%,

-‘However, the representation of the appliGant dated

authority by a speaking order dated 13 May 94, a
keeping in view, the previsiensAefipareTZB‘of,the

posting pelicy issued by the Engineer-iheChief on
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2% 2591 ithhe'superséssiﬁﬁraf the previous pélicy :
:issuéd-in.1987.~irhé transfer -of an employee: is net a |
condition of ‘service and it is only an'incident of

. .service as held in- Vardha Rao. Vs State Of;Karnataka

’ rep@rtea-'in AIR 1986 SC 1955, .This Hon'ble Tribunal by
erder dated :19:May. 94 vacated .the interim @rder @f
stay?dated 4,5.94 in OA 800/94 and the R4.has reported
as Cﬁief'Engineen-at Bangalore, ' The precessuof

- handing ever and taking‘oVer'has~been completed on

24 May 94, . C@pies of: the letters: ef the capplicant in

this connecti@n are produced as Annexure R1 and R2.

6. Rh after taking over charge,has been functioning
as Chief Englneer at Bangalere frem 25 5 94. A copy ef

the arrival repert ls annexed herew1th and marked as

Annexure R3. The applicant in his letter dated 28.5,94

has hécepted-the‘takihg'@véf eharge by R&4, who is
functioning as Chief Engineer*(AF)fﬁangalere from
25.5.94 vide anheXufefRQ;r The applicant is net helding
éharée'of any siarés:as“ﬁﬁiéf"Eﬁgiﬁéer.at Bangalore and
the question of items being verified do not arise.

- Signing of handing ‘bver and taking @ver nete was a
mere formality between the* twe. The éﬁplicant after
withdréwing-OA 800/9& ‘has filed theipresentiébplieati@n
questiening the autherity of ‘the Head of the Department,
Engineer-in-Chief, th issue pesting order. In reply te

S%; " which, it is ‘submitted by thé respendents that para 21
| ef MES'regulations and FRﬁ‘émeWers the BEngineer-in-
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.. Chief, Head of the Deptts: te effect transfer eof

‘elviliansincluding Chief Enzineers:likemthe applicant.

' The: erder of transfer of the applicant frem
Bangalere te Delhi is in accordance with law and is
' 1ssued by R2 in exeréise of the. pewers vested in

 hinm by virtue of -para 21 of MES regulations tead with

FR6. ' It is incerrect te contend.that it is only the

-Ministry of Defence, who is cempetent te issue

pesting orders of officers of Indian Defence Service

.’ Engineers, whe form part and parcel.of MES erganisatien

as“has~heen-breu¢ht'eut'in’SRO'kE and 19E, A cepy eof
which is produced herewith anﬂ narked as Annexure R4

{

and R5. As seen in Annexure R4 & R5, the cenposition

: of Military Engineer Services is as fellows ‘-

B

MILITARY. ENGINEER SERVICES .
C@nprising of officers, Junier Connissianed
.; Officers‘and other ranks of the Cerps of
Engineers and Civilian persennel.‘_ '
The Engineer-in-Chief of the Army shall be
f“the Hgaqagf the Cerpsiﬁf Engineers and MES -
o gstseeniin_néte 2 'ef SRO 19E {Annexure 5).

Hmwever; the?pesggof,Engineérfin%Chief,_the;Direeter
General ef Works,. the.Chief Engineer Command and
Additional Chief Engineer Command shall be held by the

1j@rgy officers‘en}yras seen in Nete 4 te the Schedule I
";;Qf SRO hEr(Annexure RA3‘ ° vHewgverg these officers

s MBSk & e o e
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- will not ferm part and parcel of the service namely
.. Indian Defence;ServicenEngiheers (IDSE). The number
of | posts to be manned by thé Civilian Officers and the

Arﬁy Officers shall be geverned'by the MESV(Arny

\Pepsonnel Regulations 1989) and SRO LE and may be

d amendes from time to:time.

7. . The centention of the applicant that he being an

IDSE, which does not form part of the MES is totally
iheerrectvand it}is denied. The applicant carries
with him the MES number befere his name and the
reperting officer of his ACR is the Command Chief
Engineer (Initiating Officer). The Director General
ef Works at Englneer-in-Chief’s office is the
Review1ng officer and the Englneer-in-Chief is the
Ceuntersigning efficer in ACRs ©of the applicant. A
copy of the 1nstructiens is annexed herewith and

marked as Annexure R6.

“r.

B.:f The transfer erder ef the applicant is issued

by the cempetent autherity nanely the Engineer-in-Chief
ans even the representatien dated 27.4, 94 of the
applicant is made to the Head of the Departnent namely
the EMgineer-in-Chief at Army Headquarters. The

fact that the applicant had chesen te ‘make the
representatien dated 27.4 94 te the Engineer-in-Chief

j establishes that it is net the Ministry of Defence,
who is cempetent to transfer him as otherwise his

;'representatien sheuld have been addressed to Gevt of
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‘India. Before filing OA 922/94, thé‘aprliéénx could

have appealed to Govt of India -against the order of
the Engineer-in-Chief, who has disposed of his

. representation and thus he has' not exhausted the

alternative reme&y available to the applicant before

approaching this H@n’ble»Tribunal‘

9, The MES is responsible to previde work service

to the Army, Navy ‘snd Alr Force, Ordnance Facteries

- and ‘R&D Organisations. The organisation of MES to

the level of Zonal Chief Engineef7iszappéﬁﬁed below =

.. . -Engineer~in~Chief -

(Te be held by Lt Gen of the C@rps of Engineers
© - of the Indian Army)

_'LC@hmand Chief Engineér
- (southern, Eastérn, Western, Nerthern & Central Commadds

(To be held by the: Major General of the: C@rpc of
Engineers of Indlan Army)

Zonal Chief Englneer/Chief Engineer(Preject) etce

: {To be held by Army.officers ef the rank, of Brigadier
of the Corps of Engineers @f Indlan Army/Civilian
Chief- Engineers of MES) : »

10, The EngineernlnnChief i3 a Prlncipal Staff
" Officer and Head of C@rps of Engineers including MES.

RZ is resp@nsible for combat eﬁgineering as well as

werk serviceSand is the adviser te the Chiefa @f the

. Army, the thy and the Air FOrce ataff and Ministry of
. Defence en all matters concerning engineer work

”'serviceSand camouflage p@licy.( R2 is respensible fer
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Val}:persennel matters of MEs-enpleyées as. well g5 for

|

- technical planning etc. On cembat engineering side, he

is responsible te General Staff of Army Headquartefs on

"eoeratienal planning, intellivence and legistic planning

in the Cerps ef Enwineers. The Engineer-in—Chief and

1

Call ether suberdinate efflcers at the zonal level, which

is headed by the Zonal Cniewaqé;pee;;are assisted by

verie&s‘engineers, who carry different designations.

i

11%  On 17 Sep 91, Govt’of India re-orgahised the MES by

eereatihgidediCated service-wise, MES formations upto

jZthliChfef'Engreeer‘s'levelg' Hence four Zenal Chief

Engineers for Navy and five for Air Ferce were re.

mdesignated whlle implenenting Gevt ef Indla directiens
,and they are. called as, Zenal Chief Englneers. The rest

of the detalls ef the different zoneSare n@t relevant

f@r the purpose ef this case. The Chief Engineer,

VAir Force and Navy are respensible fer providlng

5‘
dedicated work services to the Air Force and Navy, who
are part of the MES and are directly under Army Sub
A}éas;ferl1eca1’admihistfatien'and‘ender’the technical

centrélyef’fhe'chiéf'Ehgineef;5Army Command and Engineer-

'in-bhief as Head ef:the'Department} '

12.  The Engineer officers cadre of MES consists of

following officers :-

(a) army-officers of cerps'ef Engineers in the
Indian Army. , f :
(b). IDSE_(MES?MGivilign officers of the engineer

‘cadre.

[
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(c) Offioere'pronoted'from the subordinhate cadre

of MES.

' Theré are also other four cadres in the MES like
»Surveyor oadre, Architect cadre, Adm cadre and Barrack

& Stores cadre, which are not relevant for the purpose

of'this case. At ho point of time Navy or Air Force

officers have ever been posted to MES on any work

'.assignment.: It is clear from the foregoing that

Engineer-in-Chief is Head.of MES Organisation, which
consists of both Army Engineers and civilian. engineers.
Notwithstanding what-1is stated above,.the respondents

submit as follows :-

13, Regardin; para 1(111) of the applicatlon := The

contention that the applicant is still the Chief
Engineer Air Force at Bangalore is incorrect and he has
been replaced by R4 with effect from 25.5, 94. This

Hon'ble Trlbunal has also reJected the prayer for

‘interim order of stay of Annexures 'A' & 'B‘.

I
i

14.  Regarding para 1(iv) of the application:- The

‘address given by the. applicant in this para is .

incorrect aB he hag been relieved of his. duties-as
Chief Engineer with effect from 25.5.94.
15. ° Regarding para 2 of the application:- - R4 is

already discharging as Chief: Engineer (AF) Bangalore

since 25.5.94,

16, Regarding pata 5 of the applicationi= The main

P A

ol
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ground yon which the present application is filedjthat the

Engineer-in-Chief is not competent authority to issue
transfer orders. For the reasons already submitted , the
transfer order .of the applicant has been issued by the
Engineer-in-ChLef, who is Head ef the Departnent in

exer01se of the pewers conferred under FR6. If the

applicant is aggrieved by the srder ef his dispesal of
his representati@n by the Engineer-in~Chief, it was open
fer him to appreach cht of India by way ‘of an appeal.,
The applicatien is ‘not malntenable under ‘section 19 of
the Administrative Tribunals Act. as he has net
exhausted the alternative remedy. The appllcatien is
— liable to be dismissed. Itis a fact that the applicant

was pested as Ch;ef En@ineer (Project) Factory at Trichy.
It is alse a fact that he qu recommended for the award
of Atf Vlshlsht Seva Medal, whlch was not ultimately
‘conferred upen the applicant. As seen in Annexure Dt
to thg applicatien, the case fer the sald award was

’ initiafed on 13.6.91 by tne Directer General of Works
in Engineer—in»Chief's Branch and net by Directer General
Ordnance Factery (DGOF) whe hes endorsed the citatien
on 18.5.91. The applicant has vielated the norms of
eOfficﬁal Secrets Act in disclesing the confidential
recemmengatlen. However, this recommendation for award

.has_th been accepted by the*cempetent autherity.

17. Regarding para 6 4 ef the applicatien It is a
fact that the applicant was transferred frem Trichy to
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Bangalore as contended by him. The receipt’ of
Commendation from Chief of ‘the Army- Staff-by the
~ applicant as per Annexure 'F'-is nothing to“do with

the ‘transfer order in question.

18. Regarding para 6 5 of the application Since
the progect at Trichy was completed and the |
.organisation at Trichy was wounded up, the applicant
was transferred as Chief Engineer (Air Force)
__Bangalore. Thi; order of transfer wasg ;lso issued by
the Ehgineer»in—Chief. The transfer of the Chief

Engineers including that of the applicant will be

&

effected on administrative requirements._ There are 28

Chief Engineers in the department, who have been

; B

executing prestigeous projects in different parts of
ithe country. The Chief Engineer is responsible to
Jplan and execute the work, which falls within his
.jurisdiction. Although the final résponsibility of
.the MES works rests with the Engineer-in-Chief, who
. is advisor to all 3 Chiefs end to the Ministry of

Defence on engineer works matters.
. o ‘

19, Regar&ing&para‘6;64ofpthenapplication2— The Air
Force'authorities:have-recommended'eariﬂeﬁ"that the

* applicant be continued as:Chief Engineer t111

..~ December 93 or March 94} They have now¢gtatéd that

the services of the applicant are not required any

more. A copy of Air Headquarters letter in this

. ¥
respect is produced herewith and marked as Annexure R7.

Fatale -
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- 20, | Regarding para 6,7 of the applicatian' The
allegation made by the applicant against. RZ will be
sepagately met. by R2 by way of an affidavit. However,
‘the éllegatians of the appliéﬁnt against R2 are not
b@rné out of records or any ether facts. The applicant
has qgt preduced any ﬁateri&l to substantiate his

: allegati@n.

21. ' The Army Officer at the rank of Brigadier is not
,qcﬂmpa%able to. the Chief Engineer of the civilian ranks
_-as tHEy carry different scale of pay and salary.

Brigaﬁier carries a total pay of pecket of Rs,7705/-
;while:thevapplicant:in°1988AWas drawing a pay ef K.6767/=.,
 R2 -beica'me: Brigadier in 1982 and Chief Engineer in 1983
>‘while;the applicant became Chief Engineer in 1988,

The cémpérison of service records between the applicant

anﬁ R2 are totally irrelevant to the iscues invelved

in this case, Each ene of them have climbed in the
ladder in the service,based on their own merlts. At
any rate the applicant is n@t senior to the R2 even as

Chlef Englneer.

22, ;Regarding para 6.8 of the application:~ R2 wasg

r.premeﬁed as Brigadier in 1982 while3the‘applicant was
promoted as Chief Engineer in 1988 and the allegations
are dénied by the resp@ndents. The- fact rémains as on

: t@day!@r on the day of issue the transfer arders, R2 is
the Engineer~1n~Chief, -whe ‘is Head of MES, whose
pwsit;@n is not questienable by the applicant.
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.23, Regarding-para 6.14 of the application:- It isg
submitted that in Schedule I of SRO 4E, IDSE Civilian
Officers will be holding 17 pests of Cﬁief Engineer
out of the authorised 44 pests in 'MES.' Remaining 27
posts will be held by Army Officers of the rank of
Brigadiers as given in the Table of SRD‘19E;, Thisg
clearly establishes the fact that .IDSE Cadré is part
and parcel of MES.

24,  Regarding para 6.15 of the applicatioen:- It is
submitted that the service as mentioned in Note 4 of
Schedule I is Indian Defence Service ef Engineers (IDSE)
and net MES as understaﬁd'by-thejappiicantkf Under
definition para 2 @f?SRO:QE,‘serVicewis'clearly
defined as the Indian -Defence Services of Engineers

constituted under Rule 3..

'25; Regarding para 6 16 ef the application'- It is
submitted that as per SRQ hE, the past @f the Engineer-
1n-Chief Directer General ef wgrks, Chief Englneer
Cemmanﬁ and Addlti@nal Chief Eng;neer shall be held
by Army officers enly. The LE shall be read in
conjunction with SRO 19E wherein the p@sts to be

., tenanted in MES in Engineer Cadre by Aqmy-@fficers

:and civilian officers has beénispecifiéd. ‘The Engineer-

- :in=Chief is the Head of MES and hence the applicant
.is-under the gdministrative;c@ntr@l‘ef~the-Engineer=
in-Chief and he has :authority-te-transfer the

.applicant. - - - ..o : o E

3
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26. - Regarding para 6.17 of the applicatien:= It is
submitted that Ministry of Defence, Govt of India is

" “the contrelllng autherity but it is net the

adminlstrative autherity as centended by the applicant.

: Since publicatien ef SRO AE‘ all posting oerders of the

efflcers of the IDSE, inclu@lne the

efflcers of the rank of the applicant has been issued

’by Engineerain-Chief.

27. | Regarding para-6,18 of the applications- It is
submitted that under FR6 Head ef the Department have

w‘pewer of pestings ef their suberdinates.

28.§ Regarding para 6:19. of the application:- The

. _applicant is a MES. Civilian Officer and continues te be

‘so. - He is under the administrative control of Engineer-

in-Chief and reorganisation of MES te’proVide dedicated

werks serv1ce has not affected the positien of the

. Engineer-in-Chief. In this cennectien Air HQ letter

Ne Air HQ/S 37501/107/W(P&C) dt 24 Jun 94 annexed as
Annexure R7 is relevant.\ Alse Englneer-in—Chief'

Branch vide their letter No A/oeoaa/cc/MIs Plg dated

30 Mar 92 has Lssued the Command and Centrol set up of
dedlcated MES formatlens whlch is annexed as Annexure R8.

-

As per the Inter Service Commlttee Repert Para 62 is

hrelevant whereln it is stated that the Ehgineer-in—

Chief is Head ef the Arm. The annexure ‘K' is not the

" IRC Repert but only a presentatien dene by ene of the

officers in the initial stages. It has ne legal
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. sanctity.

29, Revarding para 6 22 of the application:~ It is
submitted that SRO 4E clearly defines in Rule 10 sub 5
that where no prov1sion has been made in the rules,

the existing prGVlsiOHS aza-applicable as. to that of

< t

| Central Civil Services will continue. As per Para

21 of Regulations of MES (RMES), _Engineer-in.Chief is

the Head of the Department and continues to exercise

.powers ‘of .Head cf'Department as'defined FR6.

30. Regarding para 6. 23, of the application~ It is
submitted that Emgineer-in-Chief is competent to

:exeércise power of posting in respect of his"

- ‘subordinates, hence the order issued i's neither

illegal nor without ‘authority and the Annexures 'AY,

'B? & 'C' have been issued by lawful authorities.

3. Regarding para 6,24 of the application It is
submitted that there is no provision in the policy to

_intimate reasons for posting. His pesting has been

~i

‘.issued in the interest of the state._ His request for

interview has been deemed to have met when the
L

applicant saw the Engineer-in-Chief on 06 May 9% amd

P N

he was explained the 1egic ef his posting as he has
completed 4 years 1 months as Chief Engineer, and

| subsequently his'representation was dispesed'eff on

..j.-L

13 May 94 by a speaking order as directed by this
Hon'ble Tribunal. L L §
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.- 32 Regarding para 6.25.-of the applications~- It is
- submitted ‘that there is ne c¢lause 27 in the existing
pesting policy- issued on .21 Feb 91, The relevant

extraetsuef»last'lez:ppstknauanewas\unﬁera:a -

'Para’12(e) - ALERER

* "Ne eff?ber@has d right to posting at or near
home station/selected place “of residence ‘on the
"plea of last leg‘postlng. However, they may be
"offéred such pesting provided a suitable staff
-post ‘is available and is in the interest of the

~organisationt,
iR S .

(Bara 18(e). : e

{ "The facility of last leg pesting may not be

y available in -all cases espeoially‘fer'efficers
-holding senier grades i.e. SE er equivalent and

.-above",:

‘33{ There is ne staff appointment available at
"Bangalere and he has already served at Bangalore fer
2 years 9 menths as Chief Ehgineer, thereby serving in
vthe executive appeintment fer 4 years 11 menths as CE
,c@ntinuously as against a tenure ef 2 te 3 years, as
laid ﬁewn in the posting pelicy. Also, by new, he has
served- for moere than 8 years. at Bangalore itself whlch

is his Heme station,

34, Regarding para 6.26 of the'abplicafion:- It is
“submitted that Para 12 of, the IRC Report; is only the
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recemmendstion of a Committeé ‘and has ‘né legal force.

-The posting policy Dssued on21 Féb 91 by the Engineer-
-in=Chief's Branch still Holds gdods i MES L5 theé

biggest censtruction agency in the country and varieus

-prejects are executed by the MES throughout India.

It iénalsﬁ submitté@uthét”pregressing,anﬁvcempleti®n of

sanctioned projects and sanctioning of new projects

?afe,a;qonﬁiqqgus P?QCéﬁsw thqaverall,geﬁp@nsibility
. of work services and timely.cqmpletiqnmaf'WGrks rests

- in Engineer-in-Chief §nd,qot;m;th Zonal -Chief Engineers.

35, Regarding para 6.27 of the applicé%ian:-. It is
submitted that the posting order and. the Speaking
Order :passed by the. 2nd respondent do 16t suffer from

: ﬁnf legal infirmity as alleged, as both ‘the orders héve
‘been pagsed: by the. competent alithority. At present

there are no projects of national impertance either
under planning or executi@n with}the Chief Engineer

(Air Force) Bangalore. Air Force autherities have

.confirmed vide Annexure-? that the applicant can be moved

out en posting as @rdered by the Engineer—in—Chief"

"Branch and there is no further requirement of retainlng

'him at Bangalere as. Chief Engineer (Air Ferce)

L3

36, As regards allegations against the Zhd’respendent

are concerned, the same will-be replied by the

\respondent No.2. o

37. Regarding para 6.28 & 6429 of the application:-

The 2nd respondent will reply.
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'38.  Regarding para 6,30 of the application:= It is
_subhitted that transfer order is not vitiated by the
fact that Maj Gen AV Sathe is werking as. Adél Director
General (Pers) and applicant has been p@steé as DDG(CSCC) »
The DDG has to work under Addl DG wh@ is holdlng higher
'appelntment and rank as per the organisati@nal

, structure. The pay drawn by Maa Gen AV Sathe is

_immaterial. Both are from separate streams serving in
MES and have climbed up the ladder and reached present
ranksxas'pervtheirnserv1ce G@ndlti©n80 - The gtatus of
the app@intment is more impertant than the pay drawn

7

by the indiviéuals.
. 39, ‘Regardlng para 6o 31 @f the appllcatzan'- It is
>Jisubmitted that the cententien ef the applicant{ when
the proaects are halfway he cannot be p@sted out is
inc@r;ect. The functi@ning @f MESris ccntinuous where
l_new pr@jects keep c@ming up and @1@ pr@jects keep
ééftlng cempleted. It is administratively net feasible
and cerrect te allew one officer to remain in the same
‘post and station, for hiérpefSGnai'éspirati@n'over the
interést3®fT%heﬂsf@féﬁ? Thé'allegdtians_aEQHt the
campe%énde“ef the}&fh'résﬁéndenﬁ Ey~thg»ébpiieant are
in baﬁ taste. It is not Ter the applicanf}t@4state
that the 4th resp@ndent will net - be ‘able’ te carry eut
'duties efflclently. It is misehievi@us statement and
haé’b;en_levelled.withhultéfi@fAmotibé.“‘Thélhth

‘respondent is fully competent and qualified to




¥

efficlently discharge thé duties of Chief Engineer

(Air Force) Bangalore.

40, The Air HQ vide their letter dated 24 Jun 94

annexed as R-7 has‘categaricaliQ stated that "it is
hereby confirmed that Shri MVS Rao can be moved out
en pestlng as ordereﬁ by E-in-C ] Branch. There is
ne further requirement ef retaining him at Bangalore

as CE (AF)™,

41,  Regarding para 6.32 of the application:- It is
. submitted that the posting order of the applicant was

correctly issued on 07 Apr 94 by the 2nd respondent
and was correctly despatched in time te Chief Engineer
(Mir Force) Bangalore with a copy to him and it is net
possible to ascertain when the said posting order was
received by Chief Engineer (Air Force) Bangalore. The
date of receipt of"peétinglorder Eahné¥'bé g£5uha to

allow him to continue as Chief Engineer (Air Force)

'Bangalore.:

PR - 4

42, gReg?pdingqup§,6.3§ of the application:-. It is
.submitted that MES is a composite organisation .

- consisting of Army,Officers and other persomnel of

Corps of .Engineers of ‘the [Indian Army .and MES Civilian

officers/employees, The Enfineer-in-Chief,being Head

of the MES;is fully competent, to issue posting. orders

of MES Civilian persennel. - The Military Secretary,

.....

order of the 4th respondent, being an Army Officer.

Py rpee——

PUSTERSINOUN
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In Army, it is a normal practice to issue postings of
senier officers by signal. = The posting of an Army

- officer in place of a civilian efficer of equivalent
'rdnk;and vice versa to man the pest in MES is %9gally
tenable. This Hon'ble Tribunal has no jurisdiéfion
to ge into the legality ef the transfer erder of the
hth responﬁent.

43, . Regarding para 6.34 ef the application:- It is
 submitted .that the posting of applicant in no way
amounts te abuse of power by the 2nd respendent. It
~is'nét the fundamental right of the applicant to
céntinue on a particular pest in a particular station.
The Hon'ble Supréme Court has held in.the case of
Shilpi Bose Vs State of Bihar AIR 1991 SL 532 stating
thata%he'ceurts sheul@ pot interfere with the transfer
orders' which are made 1q publiq interest #né for
_~administrativé réaséns.unless the transfer érders are
mnade in vielation of any statutory rules or en the
ground of malafide. A Govt servant holding‘a
transferrgble postfhas p@,vested‘gight té rémain
nésted at one place.or fhémgffice;  Trannfer érders
. issued by the conpetent authority do not v1olate any
of his legal rights. Even if a transfer order is
passed in v1elatlon of executive lnstructlons or
orders, the.CQurts erdinarily should net interfere with
tﬁé éfdef,ﬂinstead éifecté§>§?rfies éhéuld approach
the higher auth@rit}es in the Departmenei
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44, There is ne vielatien of the fundamental right
of the applicant guaranteed under Article 16 and 21 of
the Constitutien of India as alleged an& his posting
alse dOes n@t amount to any vielation of legitimate

expectations.

45, Regarding para 7 of the applicati@ﬁ:- It is
cubmitted that on dismissal of OA No B00/94, if the
applicant feels that Ministry of Defence is.only
cempetént te issue his posting order, he should‘have
. represented to Ministry of Defence against his pesting i
which he has not done. Thus he has noet exhausted

the remedies available before-approaching this Hon'ble

Tribunal. Hence the OA is premature,and;deserves to

be dismissed inlimine on this ground alene.

46, In view of the avérments méde above and“the Law ' -
laid by ‘the Hen'ble Supreme Court and various Benches .
@f this H@n'ble Tribunal pesting/transfers falls
within the demain of administratian. we ‘invite kind
_attentien ef this Hon'ble Tribunal te the fellewing
impertant judgements of Hen'ble Supreme C@urt ansl
that ef this H@n'ble Tribunal, in suppert ef the

cententien of the resp@ndents $=

(1) .Uni@n of India V/S HN Kirtinia
| - (1989) 3 scC 47
(11) Shilpi Bose & Ors v/s State of :

Bihar &IOrs, ' ' i
(1991) scC 659 - .
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(111) Rajendra R;y V/S Union of India
' AIR 1993 SC 1236
' (1v) . Vardha Rae V/S State of Karnataka '\
de AIR 1986 SC 1955 i
5;{i(v)' Shri Venkatesh K Chewdapurkar V/S . ﬂi

(e

|.| e . )

The Centroller of State Accounts & Ors{ﬁ}:

SLJ. 1994. (1)- 280 -

(vi) Gujarat Electricity Board V/s
, Atmaram Sungemal €Qshaﬁi. s

. | (1989) 10 ATC =~ 396
:(vi%) . Joginder Singh V/s Unlen of India (C.£§;

) annexed
(1994) 0OA 1223-PB/1993 as ﬁ’)

| | |
47, ~A11.a9ernents, submigssiens and cententiens ef the

{(CAT Chandisgarh Bench)

applicant which are contrary te and incensistent with;!‘
i .

what 1s stated herein and abeve are denied gg if suqhi

stgtement?is specifically set-eut herein and traverseg.g

‘
[
) .

L8, The fespondent crave leave of thig anfble
Tribunal ;o add to, amend and alter this written
i statement and to preduce further documents if amd when
|

feund necessary during the preceedings.

49, Wherefere, it is prayed that this Hon'ble

Tribunal be pleased to dismiss the applicatien in the

interest of justice,

,qe_
‘Foy cRespondent
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VERIFICATION

I, Colenel V'Sreeiharan, working as Director
of Peréonnel Engineer-in-Chief's Branch, Army HQrs
New Delhi do hereby solemnly affirm and state that

“the contents of the paras 1 to 49 are true to ny

———

" knowledge amd that I have not supressed any

material facts. .Thisg vorification 1is signed by me .

at New Delhi on Elghteenth July, 1994,

“C’g&tuc?uﬂ/»k (H ,

New Delhi . (V Sreedharan)
. . Col
Date : {8 Jul 94 ,
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‘;‘ @ MVS Rao, IDSE. | v - ) , L

| ) ool ‘End"noc‘w SE % . : ghlezf ggg;\neer (Air Force)

Q o , o. rea

Nt fFFisas2r3 | MES Road

SReeSl RES 33 1385 f

Bangalore-560 022.
‘1;

. MVSR/PF

2 6 May 24

' Brig IX Budhlaja

hief Engineér (AF)
Bangal ore-22|
L i
‘ i .
i . I : . . - i
. TRANSFER OF CHARGE - HANDING-QVER NOTES
1. On 21:5.94 (Saturday) I explained to Col Sreedharan, Dir

Fers, Shri DI} Mardia, reps of E-in-C and yourself that I was very .
__unwell and the medical authcrities had advised me rest fer cne
~ " “week from 18{5.94. - - ' -

| 2. In the wake of Hon'ble'CAT's decisiom of 19.5.94 vacating

| the interim order, I did attend the ¢ffice as per the rejuest of
Col Sreecdharan, Dir of PFers of E-in-C despite my sickness and

; ~ against medical.advise on 21,.5,94 (Saturday) I thus wished to

] reassure you jthat I had no intentim of delly dallying my- handin

| over. I therefore put on record an 21.5.94 (Saturday) that the

‘ handing over had commenced. However 1 continued to remain unwell

i and in fact my condition aggravated from 23.5.94. 1In the circum-

. stances 1 was unable to attend office on Sunday the same being

closed hcliddy on account of Bakrid also when the staff would not

be attending the ofﬁice.-

3. However as per your reguest I ensured that the office was
kept open on ;Sunday Iso that you could attend as you were of the
view that the 4 days permitted for handing/taking over under
relevant Army Order would also include a Rublic Holiday 1ike

[

4. On 23 .[5. 94.my condition wersened and on reporting sick,

the medical authority advised me for admissian in the hospital

and treatment. I refused admissicn inspite of my ailment just to
keep the word I had given you that I shall co-operate with yeou

in taking over so that you are not held responsible for delay,’

if any. f " » o ' R

! i Cea e - e Lom e "
- ! o .&“\‘.\'""‘—'-—r em— ' e e i B B =

- Meanwh!?ile I explained to ycu under relevant MES Regulatims
~{para 67) if jmore time is taken in actual handing/taking over than
what may be reasonable, the unreascnable element is tc b dedugted
from 'thee};er?»vie~-ent.ir.13ment- of the.perscn concerned. I.am ungder, ---
advise of bed rest for one week i.e. from 23.5.94 to 30%5.94.\_in .

—

"

’ | | S

;

..'..2

1 - : ..Tv~ va.\.ll, [O7ITTEN Ut_)u,j,‘l'lc,u_, \‘.(y|t;’ uno ,j” I 031
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MVS Rao, IDSE . Chief Engineer (Air Forc. ¢ , -
Chie! Engineer No. 2 DC Area A ‘
" OFF : 34 8273 '~ MES Road - Y
RES : 33 1385 Bangalore-560 022. '
-2 -

my present state I am unable to attend office and to continue

- with the handing over of my charge which 1 very much wished to -

do &ik& to avoid giving any wreng impressime.

6e In view of my physical inability to prcceed with in the
circumstances stited above, 1 expect tc hand over from my side
commencing from O0l.6.94 (31.5.94 being next ECG day)and concluding
the same by 15.6.94. The entire time taken due to my sickness
would inceed be subject to its reasonagbleness under the circums-
tances by the competent authority concerned.

7 I would ]ike to reassure you that I have no intentim to
cause any avoidable delay but o account of financial implica=-
tins and chances of possible embarassment in future if I were
only to sign as having handed over exactly after 4 days as you
seem to desire; I would perforce have to do it meticulously
even at the expense of my own leave as provided in the MES
Regulationse.

N

thief Engineer

T - g e e e o SRR
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MVS Rao, IDSE Chiet Engineer (Air Force)
Chiet Enginecr No. 2 DC Area
W@ OFF:348273 T T T T ~ MES Road
EFER  RES ¢ 33 1385 Bangalore-560 022.
MVSR//PF = .2 » May 94

,//grig DX Budhraja
Chief Engineer (AF)
Bangalore-22

TRANSFER OF CHARGLE ~ HANDING OVER NOTES

. | . /
1, Reference your letter No.17534/DKB/PERS dt 26 May 94,

2 I am grateful to you for your concern on the 3tate of ny
nealth and for your good wishes for my speedy recovery, I <tctally
agree with you that we mutually decided that in view of my ill-
health you may occupy the chair of CE (AF) Bangalore on 24 May 94
and start functioning. But your desire that I may sign the handing
over notes prepared by the Staff Officers on 26 Mav 94 could not be
fulfilled as T explained to you on telephone on 26 May 94 tha<
signing the handing over notes at the residence while one i3 sick
would not satisfy the purpose for which the handing over notes is
given to -the new incumbent, Hence I requested you that the nanding
over notes will be prepared by mysélf immediately after the Doctor
clears me with fitness and in the shortest perkod which you may
—consider reasonable or by CE SC, the handing over notes will ke
made in your presence and in your office and the same presented to
you and will be handed over to you. I may be struck off strength
the next day with the Movement Order. This has been discussed with
Maj Gen NR Khanna, CESC on 27 May 94 and he has agredd for the same
and he also said that he would convey the same directions to you,,

3e Regarding Board of Officers, the same is normally ordered
only when a present incumbent refuses to hand over charge, As I
had already agreed for you to function as CE (AF) Bangalore cue to
my sickness and you mxkx are functioning from 25 May 94 and also
that I had ordered the respective section heads to prepare the
draft handing over notes with which there will be no difficulty in
your functioning, ordering a Board of Offrs may tantamount to
forciblg taking over which the present circumstances do not warrant
as I have already agreed for your taking over and functioning, My
s personally preparing the handing over notes/prepared by the Staff
-l Officers is in your interest and in the interest of the organisatior
and I would be doing my duty. Particularly on reorganisaticn with

~
S

0..02



MVS Rao, IDSE

. Chiet Engincer

-~ QFF : 3482737
RES : 331385 - -

the Govt sanction for d

At — — —— e -
. R g o e T

Q.

‘ Chief Engineer (Ai?‘;?iorce'). :
b No. 2 DC Area —-
!

~ T MES Road
~ Bangalore-560 022.

edicated Chief Engineers and as.a newly

raised CE's formation I feel it is my duty to put across all the
important decisions taken from the date of starting of raising
this formation till the day that you havT taken over charge and
started functioning i.e. 25 Maey 94, |

4. Once agein I am grateful for all the facilities given and

my only further reques

t is to issue my Movement Order only after

1 am cleared by the Doctor and-I hand over my handing over notes,
which I assure to prepare in the shortest time which you would be

itnessing.

Copy to:= -

Chief Engineer
Southern Command
Pune-411 001

e a—— —

—_—
/f/ oA
T R e
-7

(MVSRED)
CHIEF ENGINEER

- (for personzl attn of Brig Rai., VSM

DW Wks ané Addl CE Pers)

A copy of my letter Gt 26 May ¢4 and
cory of Brig DK Tudnraja‘s letter &t
26 May 94 after he had started
functioning are enclosed fLcI your

information please.

R S
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0 T - - mESTRICTEB- - - )
T '
Teld :" 265908 L - ' Chief Engineer (Air Force)
Mo 2'DC Area (MES Road)
Bangalore - 560 022 -
10002/ 347 JE74 ~ 7 May 94
t& Branch (1.S Brig) D
nrmy Headquoerters . :
Dk PO, New Delhi - 110 011 '
ARRIVAL REPORT :. OFFICERS (AA/1164)
. | o - 7/ ’
1. Refer tc SAU 16/S/74. ~ ' : '
5. On being struck off strength from E-in~C's Branch, Army'HQ,
IC~17534F Brig DK Budhraja, Coi (V) A/C No AV1/152/126708, reperte:
arrival on permt duty on 21 May 94 (FN) and assumed the aepointment
af Chicf Engineer (Ajir Force) Bangalore wef 25 May 94 (Fil), ‘
Auth Amy HG Sig No 384870/tS (Brig) /A7 at 26 Apr 94, .
Lo
( ( TN Tf;"' et
L _ _ (CS Soshagiri Rao)
— Addl Chief Engineer
Chi~f Enginee'r (AF)
Copr to :=-
. iS5 Branch (MS-4CR), Army KC, DHC PO, MNew Doihi - 110 011 .
2 #G's Branch (org-9(c), Army HG, West Glocl III, RK Puram,
_ ikew Delhi —-110 066 )
S.  Army HG (PS~g/AOSF), West Block III, RX Furam Kcw Delhi-110 C66
4, AGL Dte, AGI Ehavan; Rao Tula Ram iiarg, Vasant Vihar, '
PB No. 14, New Delh! _110 (57
5. “DG Systems (MISO/PSG). GS Branch, Army HG West Block III
Al Purem, dNew Deolhi - 110 066 '
5. E-in-C's Branch (EI4), Kashmir douse, New Delhi ~110 011
7. ==in-C's Branch (#IS), Kashmir House, New Deihi - 110 g11
3. =-in-C's Branch (E2 WPC & E2 Air) Kashmir House,
New Delhi ~.310 0f1
9. Air HG, (DAFW) Vayu Bhavan, New Delhi -119 011
1¢.  H&% Southern Command Engrs Branch, Pune -411 001
t1. . HG TC IAF, Bangalcre — 560 006
12, HG Southern Air Command, Trivandrum_ 695 906
13. A& Maintenance Command, IAF, Nagpur - 4.1 007.
ta,  HQ ATNKK & G Area; Island Ground, dadras -600 009
15, H& K & G Sub Area Bengalor: - 560 001 o
16, Office of the CDA’ (U), Golibar maidan, Puno —411.001 e
17. Station HC, SBangalore _sgn-C01 ’ -
1.<

L

C

- Station HCAF Jal@Ra113, Bangalore -560 (15°
J8. . Station HL AF Yelahanka, Banaalore =564 063
20, "#G BEG & Centre, Roorkee (U.8) ns7 657 | -
21.  Editor Sarvatra CHE Journal, CME, Puns _411.031
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.+ weae Presideht hereby makes ikic folloiving rules regutating

_‘1‘92 Ofuu: Atiny Act, 1950 (46 of 1950), rclating to the number of posts
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ISTRY Ol’_ DEFENCE

TR
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SRO LB.—-I{\ cxercise of the powers conlerred by the proviso 167article 309 of |'.l3c“ Constitution,

: the method of reeruitment, and the conditions
of berylee of persons appointed to the INDIAN DEFENCE SERVICE OF ENGINEERS in the Ministry

Q[;D.C,Tgntc_,subjc_ct to the regulations notified in S.R.O. 19-F dated, the 31st July, 1989 undcr section

_______ Ta » appointments and percentages

ol ANy Oliéerssr tie CORDS OF TNGT

. NEERS IN THE MILITARY ENGINEER SGRYICES DE-
- BARTMENT, samely :— » | -

PR ) . . ’ '
1. Short {itle and commencenicint :-=These niles may be called the

B Indian Dcfence Service of
Englnccrs.(Rccruilmcm and condilions of servicc) Rules, 1991, .
.8, . l\' . . > .

“(2)  They shall come into foree on the cate of their publication in the official Gazc(.(c.

2. Definitions :—In thesc rules, unless the context otherwice requires,
(n) “Commission® means the Union Public Scivice Commission;
(b) *“‘Contrelling Authority” means the Government of India in the Ministry ér Defence;

() “Departmental candidate™ means a person who has been appointed on regul
consultation with the Commission or on the recanune nd
Commitlee;

ar basis affer
ations of n Departinenta] 'tomotion

(d) “Departmental Promotion Commitice™ means n Committve specificd ngninst ench post in
" Schedule 1V to consider promotion or confirnintion in the said post:

tc) “Duly posts’ means any post specified in Column 4 of Schedule 1; ;-

, . (N Examination™ mecans a Combined Campztilive Examination conducted by the Commission
for rccru'nmcnt.to vario'us Engincering scrvices or posts as may be notified by the Gov-
emment from time to time ; )

(B) ‘Government’ means the Government of India;
I (h) "Grade” means a grade of the Service specified in Column | of Schedule 1;

(1) “"Military Enginccr‘Scr\'ices (Army Personnel) Regulntions, 1989 means regulations made
by the Central Government in exercise of the powers.conferied by section 19270r (g rmy
Act, 1950 (45 of 1950) regarding th: number of pusts, sppointments and pereentage of (he
Army Officers, Junior Commissioned Officers and other ranks of ths Corps of Engincers ip
the Military Engirccr Services ;

(i) “‘regular scrvice™ in relation to any grade ncan< the priied of service in the grade rendered
afler selection according (o procedure laid down by th: Government for long term appoint-
ment to thet grade and includes any period or pericds: — '

(i) takeninto account for purposc of senivrity in the eave of those uppdinlcd al the initial consti.
tution of thz scrvice;

A (ii) during which an ofticer would havs held a duty post in the grade but for being on leave or
+  othsrwise not being available for holding such post. ‘

(k) “'Schedule” mweuns a Schedule annsxed to thesc rulcs;
: (1) *Schzduled Castes™ and “Scheduled Tribzs™ shall have the '}ncnnings respectively assigned
to them under clause (24) and clause (25) of article 366 of the Constitution;

(ru) *'Service™ means the INDIAN DEFGNCE SERVICE OF BNGINEEBRS constituted under
S rule 3. o ‘ , :
i763 G1,91- - ‘
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constituted a scrvice (0 bé known as the
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_gyules, the vacdncies,

Qf-'-'t}on\piéhcé'ﬂlcn\ of thcse rules

BT ) PROVATION:—(1) Evéry officer on ap
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3. CONSTL TION OF INDIAN ‘DL{FEV}CB:SER"’]CE or ENGlNEERS —There, sh ™%

e

Indian Defence Service of Enginccrs consisting of posts spect

fisd in Schedule 1. ‘ ‘ CoL | |
ORISGL STRBNGTH.AND ”S'RBV‘EW".-‘,U) The duty posts, 'lhcl\;d‘b\!ﬁ ) |

’
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' ' additions' to or:'reductions from the strength of the

1oy de¢m’iecessary from time to time. S TRt
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(3). The Government may, in consullation with the Conunission, include in or exchude from the
ts as may be dzcined to be cquivalent lo the posts included in the scrvice, in stalus, ‘g'r";i’dé, ,
d brofcss'\onnl ‘conteht, othet l\mn’"lhosc iiifcludcd in Schedule 10 ) . .

4) 'Ti\e'Qchrnmcnt may, in céhsu\\a\ion',\vnh,n\c Tommission, appoint an oficer \vhosc'p'ogt
js included i {ha ‘service under sub-rute 3) \cj,\he .apbroy')ria&c grade of ‘the seivice in 4] temporary
capacity of in a substantive gnpaci\y, :_Ls:"ll.m:}yidccm fit and fix his ‘senjorily in that grade in accof-
dance with the gcncra\ordcrs orinslructionsissucd by the Government from time to time in thié regard. ‘

5. MEMBERS OF THE SERVICES +—The followihg persons shall be members of the service,

IR o St e b 1 ~ - Lo : * . '

CRUR RTINS a et

, . X

a (@) "Persons deemed to have bect appointed to the service undér rule 63 nnd
PO A ) i‘sof’sot;fdpp‘o.imcd lo aihc'Scrvice'undcr’» pules Taeemes oo tL e
6. INITIAL cOMSTIUTION t—All the existing officers

"(Engihcc’r éadre) bolding Group ‘A’ posts on régular bLasis on th
rules shall be decmed to have been appointed to the corresponding posts and
the substantive of © y be, at the snitial constitution stage. .

fliciating capacity, as the case ma
-..7. vFUTURE MAINTEN/\NCE OoF THE SERVICE «—After the cormucncement of hese
‘excluding the vacancies reserved for ARMY OFFICERS under the Military Engineer
1989, shall be filled in the manner as provmcd in Schedules 11,

in the Military Engincer Services 4
¢ date of commencement of "these
grades in the service in

Services (Army Personnel) Regulations,

]]1 ﬂnd 1V. \ . x Ty ) . .

8. 'S.F:Nl'ORllT'Y ;——{1) .Tl\p.:c\alch seniority of incchrs of the sc;y_vkc deemed .10 have been :
" appointcd 10 any grade under rule 67shall be governcd by their relative seniorily. obtaining on the date -
R t e . oL . )

P it

.lv "t "1 . .
mber has not bccn-spcciﬁcn\ly determined on the said date, the

P}pvidad\ that il the sentority of ame s
all bc'dc(crmimd by the Governm th the rules applicable (o yncmbers of

! similar scrvioc'ﬁ'ndgf'THiil‘Go.\mmmcnt. e

L@ OfGeers who join the service in any grade after
- pelew those deemed to have bccn_appoinlcd 1o tlhc service in
* persons focruited to the service after the ihitial ‘constitution s
gencral inslruc(ions.issucd by the Govcrnmcnllfrom {ime to time in
(3)’Scn'xdrii)7 of officers not covered by the'above provisions, shall be determined-bY the Govermment

ultation with the Cemmission.

".same,sh ent in.accordance wi
the commencement of these rules,
that grade under rule 6. “The seniority of
hall be determined in accordance with the
{his regard.

ither by direct recruitment.. to
‘B’ pos(of/\ssismm Engincer

in cons
pointment 1o the scrvice €

by pmmolion from Group

cale throughthe examinalion of
A}

the Junior TimeS
shall be on @ probation for 2 period of two years: . . _
\nay. cxtend the period of probnl'\on in accordance with

s px’ovidéd.l'ht\t the Controlling Au\hori(y
the instructions OF orders issucd by the Government from time 10 tinie in this, regard.
cd fucther thatany decision forext period of probation shall be ta

the expiry of the previous
officer together with the reasons

énsion of the
! . .
period of probationan

rovid
forso doing within the said period.

within eight weeks after
be communica\cd to the concerned
i

b
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wbers and scales of  pay shall be ns spe¢.iled dn

shall rank .

ken ordinarily
J the decision in writing shall.
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» Oncompletign of (e period o[proba(ion, oflicers .shall, i con sl crod fif .
:‘(nirlpg{ in their uppointment on regular basis and be vonfirmed in due course,

. - Ce Ay ., -
) "'" ' . ! ' R

. (3 ‘]f, during the period of probation referred to l'u'stib-rulc (l)prhql)’_,cxlcnrsid;i:ll.\lcrco}','h.swl‘llé:.'?'.;t.éc':;‘
TNy BT ‘the Government i of the opinion that an OchrlSHOI it for ;clcnll:bn orif, nt any time dur'i"ng
sich period ofprobn!i,on,'or extension thereof, g Government is“salisﬁml ilhal the o'ﬂic:cr will not be .t

{or permanent appointment on the expiration of such period of proba(ion; or exlension ﬂ’ncr‘c‘o_f,‘ (h,c
~Government may for reasons o be recorded in--\\.'r.iling;*'-disohnrgc him'from. the service, of . revert him 't‘d:
the post which ‘hc:- has'bccn holding before his promotion, as the case may be, or pass such o'rdc.rs as’it ':n'xa‘):
deem fit. et L L AR P Lant e ' e S
RN S U S R T ) et Conee T
(4)152”'"8 tie jtriod of"probation, 'the officer may be.required by the Goverinfent 1o underge
Such courses of training and jnstructions and to pass such ,cxamina(ion and fests (including ¢xamindyion.
':iu _}:ﬁliqf{j)z‘fx.§1i‘lJrﬁa’)' Icllccm ﬁl_,foi the purpose of‘sn(isﬁﬁ}:(ory;)col}lplc(ign of period of proba l.i.c?n. : ‘ v
1-. D [ . K !

ar appoin{ment,

s 0 e

)
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.«'"."3-;. A e . ‘v. . '-" . R e . T_. ' ....‘ ‘,..
Tl (5) ‘AsTegards oller matiers relating to period of probation, the menibers-of tlie scervice shatll - pe.
.governed by the instructions or orders issued by the Governnhient from time (o time in (hig repard.. |

{ -"-;,l. ' BT}

v .t fo [ . . . . /
K 0. ,L,lAD}L]]‘-YI?OR SIZ.R.\’I_CI.E:—f(I)Tllc officers appainted 1o the service shall pe liable'td serve
'anywhcrq in India or outsige. " " .. : J N L.
v (2) Any person appointed to the scrvice, il so required, be liable o serve ineny Defence Scrvqus
"OT. post connecled, will} the Defence of India, for a petiod of not less than four years, including, {he
'-pc':riod. spent p‘h'tr'aining,'il‘_any, provided that such person— o ‘ '

' ch
R ,

e p "l‘-L'-l, .
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-
(a) shall not be required to serve as aforesaid alter the expiry of ften vears' from’ the dat¢ of Kis
~appointment; or L L ) Lo

‘e

» (b) shall not ordinarily be required to serve as aforesajd alter attaining the age of fofly ycars

(3) The members of the service shall be liable to alttend and participate in the courts ‘of ‘enquiry
+-ordered under the Arhy.rulcs against the army oflicersappointed to the serviccunder the Military Engincer
Services (Army Personnel) Regulations, 1989, The members of the service who are  not governed by the
Army llulcs shall be g‘zovern‘cd by the rules and other provisions as may be made applicable to  them from
time {o lime by the Governnient, o

S . . . . . . ..
“(4)- A member of the service shall also be liable 1o undergo professional courses as and when he is
:2eputed lor that..

-

' (5) The conditions of the scrvice of the members of the service in respect of matters for which no
Provision is made in these rules, shall be the same as are applicable to the officers of the Central Civil

-Services from time to time, - ) T . ’ o
11 DISQUALIFICATION:—ng person,— - .

(3) who has entered into or contracled a marriage with a person having a spouse living; or

(b) who, havi'ng a spousc living, has entered into orcontracted a marriage with any person.,
shall be eligible for appointment to any cf'the posts specified in Schedule |,

- e ——— e
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Oflicers in accordance with the provisions of the Military Engineer Services (Atmy Personnel) Regula tions,
11989, as amendcd{from time to time and at no time can be held by another person unless the Government
(89 dccidcs by Spcciﬁc orders in writing. )

| N
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Provided that the GOVcrnmcn! may, if satisficd that such marriage is permissible under e personal
Fw nppllmbl\. to such person and the other party to the marriago und that there are othersrounds for so
dom;,, excmpt nny person [rom the opx.ruli(\n of this rule.

12 RULES*NO"I APPLY TO ARMY OFFICERS:— Thesc rules shall pot npply to the Army
" OMicers appointed on tenure basis in accordance with provisions of the Military Enginocr Scrvices (Army
" Personnel) Regulations, 1989, as Lhcy shall be go“mcd by the Army Act, 1950 (46 of 1950) and lhc rules
mecd therounder.

13. APPLICATION-—-Tbc posts specified in Schedule Iaro to bz manned by Civilians and Army

14, POWER TO RELAX.—Where the Government is of the opinion thatitis nocessary or cxpedient

50 to do, it may, by order for reasons lo bz recorded in writing and in consulta tion with th: Comumissio n,
relux any of the provnsnons of these rules with respect Lo any class or category of persons. :

15. SAVING ~(1) Nothing in these rules shall afTect rescrvations, relk: ixations of age limits and olhm
concessions requited to be provided for the persons balonging to.the Scheduled Castes, the Scheduled Tnbcs.
Lx-servicemen and othcr special categories of p\.rsonsm wccordanoc with the orders issued by the Govcm-
ment from time (o time in this regard.

(2) All appomuncnls. promolions or confirmations, made in consultation with the Commission,
undor Establlsl\m*cnl orders issucd from time to time before notification of these rulcs shefl be deemed to

have been made undcr these rules.
: , z

16. INTERPRETATION —Ifany question ariscs rclating to the interpretation oflhcsc rules, it shall
be decidod by lhc Central dovcmmcnt

17. REPEAL:—The following rules are hereby repealed, namcly:-—-
!

(1) the Mlhtary Engincer Scrvices, Class I (Recruitment, Promotion :md Scmonly) Rules pubhshod

N T e i O e AL <V = - e,

——

- . - — —

vide notlﬁcauon No. 1581, dated the 17th Scp'ombcr 1949 in thoir application to the post of

Asslst'\;ntl'xccuuvc Engincer; : .
) .
(2) the Mi::limry Engincer Scrviccs (Addition::1 Chi: " Engincer) Recruitment Rules, 1985;
i
" (3) the Mllll']r)’ Engmccr Scrvices (SupcnnLcndmg Engincer) Rocruumcnl Rules, 1985'

(4) the Mulitary Engincer Services (Exccuuvc Engmccr) Rocruitment, Rulcs 1986; and .

(5) the Mhhlnry Engmccr Scrvices (Chicfl Engmccr) Recruitmoent Rnlcs. 1989.

Provided’ llnl succhp zat shalt notaf(Tect nny&_hmg done or omitted to bc done ot any action Lnkon 0

f

omitled lo be qucn under the aforesaid rules:belore tuch-repente c— = 0 0
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@& . SCHEDULE.]
$ 0 g : '
Jr ' [See rules 2(c), (h) 3 and 4(1) and ()]
. ‘ . | . "-—._-. . . o ' .. .
" Grade and scale of pay@: Name of the post Total numbor ~ Number of ; »
: """ @(for civilian officers) of post posts to bo held /.
bl | [ - by civilizg, A
o i 5 Q.fﬁcc:‘é,
i1 o' Additional Director Genofal Additional Director. Gengral 4. 1
| ey Chicf Engineer:i ' S ) Chiel Engineer - ‘ 44 o 17 ' "' |
3 1 (Rs. 5900—6700) .. . . 2 A o j ;
v {-“”., .'u‘-,.,‘| L CXITRIRYO < ‘.. v . ' B : f ) : . ‘
' 1/‘\d,ditionzgl Chief Engineer, * Addidonal Chief Enginegr 93 27 s
..., .(Rs. 4500—5700 plus Rs. 400as . ‘ L. . ‘ R
1| . specialpay) Tt ot - | !
¥ T L ' " I
; Superintending Enginecr® Superintending Engincer - . LA R A
o (Scllcction Grade) ) ~
I (Rsl. 4500—5700) . :
| ‘.. ' .l 3 . ‘; . ’ ’ ' : ' ) : .I:‘ ::‘:"
4 521 Supcrintending Enginecr . 1. Supcrintending Engincer . 282 141 . L
sopr (Ordjnary Grade) .° . i ' ' H
P §4 ' . f 1 i
| (Rs. 3700—5000) | | i
o -Excculi;'c. .Enginc'cr Exccutive linginccr' 890 ; 445 e
1" (Rs, 3000—4500) - - - .' | M
1(;'.'1! “.'.. ;. , L . . . . ‘
Assistant Executive Enginel:r Assistant Execulive Engincer 497 249 R
= - (Rs. 2200—4000) t e e e e e e ,‘,; 3
BT | *15%; of the Sunior d\!ny posts (Executive Enginecr and above) subject to the condition that the num-, ",
: bzrshall notexceed the to tarl number of posts sanctioned in the Junjor Administrative Grade postof Super-
o intc'nding Engineer. - . .

- ——

: tion in workloadTrom the numbers given'above
copeme . Shall b shared cqually by the Officers of the Corps of Engincers and Civilian Officers, subject
T 'lo ensuring percentages wherever lid down. -

«... NOTE: 1. Ahy increase or deciease in posts duc to varis

JE A YU

v 2. Addili,cn_,al.nppoin‘me_n_l_s., il held, shall be-t-cated as temporarily transfeired vacancics due to
. ‘ functional requirements of the Organisation.

3. -'SOpérintondinf; Engincers with not less
i ' cligible for appointment to the post o

than fourtcen ycars regular Group ‘A’ service shall be _
L e 8 l gr.’:dc). 4

[ Superintending Enginocr'(Non-funcLional Sclection

T 4, The posts of El_nginocr-h)—Chicr. Director General of Works, Chiel En
L Additional Chief Engineer (Command) shall be held by the Army
the Military Er'u;inacr Services (Army Personncl) Regulations, 1989. However, these oflicers
i v . shall not form f)a rtoflthe service.  The number of posts 1o b manned by the Civilian Officers
Lo and Aoy Officers shall be governed by the Military Engineer Services (Army Personnol) Re- -

; i gulations, 1989 as may be amended from time to time. -
|- 1763 Gl/91—4 . |

gineer (Command) and = .
Oflicers as lnid down in

i
'
‘l
A .
‘ .JI

T
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i . Minimum cducational qualifications and age limits for dircct recruits to the post of Assistant Exccu»
. tive Eogincer Group ‘A’ 10 be filled on the resuits of the BExaminationto b2 conducted by the Union Public
i‘ “Scrvice Cnmmisslon.‘j o Co ; lf
‘! i " A candidate ;{nust ha?ve : ”
{ (i) adegree in@ngincering from a University incorporated by an Act of the Central or Statc Legis- |
| lature in India or other cducational Institutions cstablisbed by an Act of Parliament or declared
: to be deemed as 2 University under section 3 of the University Grants Commission Act, 1956
‘.‘ ‘ . (3 of 1956)0r a degree of diploma in Engincering from such foreign Universitics, Collcgcs”or :
Institutionsjand under such conditions as may be recognised by the Gevermment from time o

nised by the Government for the pur‘pos?‘ol'

{ime or posscsses qualifications wlhich have been recog

admission to the Examination; and

(ii) attained the age cf twenty years but n
the first da)ii of August of the year in w

Lust not have attaioed the age of twenty cight ycars on
hich the cxamination is held. 7/ v

| i

i

. I
‘{ | RO 1 SCHEDULE 111 i
; b } (See Rule 7)
L \ Mecthod of rccr!uitmcnt. ficld of promotion and minimuin qua\ifying'scvicc in the next lower IS
! grade or fecder grade for promotionto duty posts inthe various grades of the Indian Defence :
| ' Service of Engineers (Group ‘A) _ B
1 |
1 S. Name of post and  Method of Whether selection Depart- Ficld of selection and minimum
} No. scale of pay récruitment mental Promotion Com- qualifying service for promotion.
; 3 . miltee or non-selection ' : e
{ e ; : _ —
| I 2 3 4 5 o
SR "! - .
! - * 1. Additional Director ‘By promotion Selcction Chiel Engincer (Civil) with 3
- *General (Works) ’ ' years regular service in the
£ (Rs. 7300-7600) ccale of Rs. 5900-6700.7 .
.- 9. Chief Engineer | . I By promotion Selection Additional Chiefl Engineer will
(Rs. 5900-6700),.}___ e . 8 years regular service in the
, ' * o - prade (JAG)-includ ing-serviee
‘ : if any, rendercd in the non
I , . ‘ functional selection grade fai
o AR ! o ,ing which 8 ycars combine
| VIR o x regular service in the grades ¢
‘ o : l Additionnl Chief Engineer af
I ! \ Superintending Engineeror !
| ' ycars' regular gervice in Grot
R : A posts of which at least
i I ! years' regular service should
AR b in the grade of Superintendi
DL '“:‘: ' ' . Bogineer (JAG) and possessi
5' i _ " degree in Eogineering from
’ recognised Universitly or eg

~ valent.

————
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,.,.."‘15' 2 } 3 , 4 J 5 0 -
L . 3 Addluom\l Chlcfr By promolion Sclection Supcrmu:ndmg En;_.mch with 3 I‘ _
i Engmccr (Rs. 4500- . : years' regular scrvicein the -
» " " §700 plus Rs. 400[as prade possessing degroo in Civil, i
D ] spccmlpa)') } © Mechanical or Electricul, En- -. .i
T ';, S T gincering from a rccogmscd i
-,,lr ' ..- L ' .1_ . Universily or cqm\'wlcnl
4 bupcrmlcndmgl f Dy promotion By nppointment on tw Supcrmlwdmgling'mcr(Ordnuny
U' . . .
~ | Engincer _basis of scniorily based © Gradc) who has entered 14U -
..| (Non-functional ‘ - g on suitability taking into year of Greup A scivice on, Ist i
' selection grade) - IR . account overall perfor- July of the yearcaleulated from :’;.;
. (Rs. 4500-5700) DR mance, cxpsricnce mel- the year following the ycar of !
N ' tlers e Examinalion onihe basis of . o
BRI ‘ _ ' : . which the member was recruited. |-
5,‘super'inlendi"’é iw By p;rolnotion Sclection .:. " Exccutive Ianmr.cr with § yeors' ;
! Engincer ! - oo e regular scrvice (in the scale of ¢
. ' (Ordinary Grade): Rs. 3000-4500) u} the gride A
‘ (Rs. 3700-5000) (‘ with dcgnfah\ Chvit] r.vlech.un}cul
) e or Electrical  Engincering or -
’ _ - ! . equivelunt from a recognised =
‘ | t x A Um\'crsulyllnsmullon. -
6. Excoutivo Enginee Dy promotion () 66-23% posts to be Assisiant  Excoutive Engincst
! (Rs. 3000-4500) . filled on non-sclection  wilh 4 years' regular sevrico in ;-
i ! t basis from the grade tho grade with degreo in Civil, §
':i ’, : of Assistant Exccu- Mochanical or Electricnl En-
; | 1 . tive Engineer. gincering or cquivalent from a B
' . P « DEDRIN rccogmscd Umvcrstty/lnsmu— k
- A T e B—— T B
%:‘ ; (i) 33-1/3% posis to be  Assistant Enginecr wnh 8 ycons
| I ‘ filled on sclection regular service in the grade and |
] | e basis from the grade possessing degree  in Civil .
; : - i‘* o -~  sfAssistant Engin--~ Mechanical  or  Eloctrical - i
' ' ' cers. . Enginccring or cquivaleol.from -}
T ' a recopniscd Umvcrslty/lnslllua v
‘ . tion, o, : .
' L P “ Nole ¢ Persons holding o por& L
of Assistant Engineeron regular }:
i : basis on the dato of promulgas ;:l
' tion of the Indian Defonco ' .‘F
- Service of Enginecrs Rules and, | ‘}f
i possessing diploma in  Civils ki
! Mechanical  or Eloctrical - ﬁ
2 ! Engincering from a recognised . . ki
Lo - University/Institutidn will con-- ]
nt a‘("J" ! o " ' tinue o be eligible for promo-" %
gl | e B oty ' tion to the gradc of Exccutive. - 6|
s ey o Er1de 1
ey 7 Assismnl Exocuflivc By direct recruitment —_ The vacancics shall filled by diroct ;:
™, “) + Enginoet : .. xccrunmcnt on the basis of L
e ®s. 2200_4000) | i Examination. .
§i
‘
;
gl
i !
- I'}
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C e SCHEDULE 1V R
bl c [See rule o 2(d)and 7] CEiN
A Composition of Group ‘A’ Departmental Promotion Committee for considering cases of protuo tion,
and confirmation to Group ‘A’ posts in tho Indian Defence Service of Engincers. ‘ - . W)
U P e e o e o e s e e 1T T e e 2 e PR —— ':‘!',"
Sl. Nuamc of post, Group ‘A% Departmental Promotion Qroup ‘A’ Departmental el
; No. "' committee (fur considering promoltion) Promotion Commitlce Y
| et - (for considering i)
‘ RIUN TR A ' , ‘ confirmation) -, N ",a
ESEWTTIEUR o 2 ! 3 -T.——__-—. . 4 15 ’ ". I !: '3;.*
; "" 1L Additiopal Director Genceral -7 (i) Choirman/Member.of Union Public ____NQ}@PP“C“M“- ) o
b © i (Works) . .".. Secvicg Oon1mission—C11aumax\"" — Y - o 7T =
[ : T . (i) Segrelary, Ministry of Defence-Member
oo R - (i) Enginccr-in-Chief—Member. - et T . N B
i1+ 2. Chief Engincor ’ (i) Chairman/Mcmber of Union Public Notapplicables ™" =% 11
N ' : . Scrvice Commission—Chairman : R :
el I (ji) Secrctary/Additional Secrelary,
T e | Ministry of Delence—Member
i e i (iii) Engincer-in-Chicf—Member P
L., 3. Additional Chief Engincer (i) Chairman/Mcmiber of Union Public _ Notapplicable.
‘ Lo S Service Commission—Chairman .
. ' < (i) Secretary/Additional Secretary,
foe ) ‘ ' Ministry of Defence—Member.
M 4 (323 . . . [l
Pt o T . - (i) Engincer-in-Chief—~Member W
i 4, Superintending Engincer (i) Joint Secretary, . Notapplicnble.
4(Nqn-f.unctional Sclection Grade) Ministry of Defence—Chairman o
T | o . (i) Additional Director Generalof o
JRTEPPIN PRI . Engincers, e
) ’ ' Engincer-in-Chicf's Branch—Member N
L e b (iii) Deputy Direclor General, ' Coyy
_ _rl.ﬂ g ‘ : - Enginscr-in-Chicl's Branch—Member - - L i! 1
-~ (i) Chairman/Member of Union Public = . - - Notapplicable..  + -~}

L s, Sﬁhéritllclldin'g Engihgc'r”

-, Memberof the

. meeting of Departrhcntal Promotion Comm
Commissi

Service Commission—Chairman™ ™ . ¢

on shall be held.

[No. 85604/CSCC/528/RR]

M.S. SOKHANDA, JL Secy. (E).
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MINISTRY OF DEFENCE . o )
Now Delli the 31st Tuly, 1989~ .
| . _ NOTIFICATION S
‘S.R.0. l‘)-E.;_l’nTcXcrcisé of the pO\i'clr.s conferred by séction 192 of the Army Act, 1950, and in partial
supersession of the Regulations for the Military Engincer Sepvices, except s respects things donc or omitted

1 1o be dong before such cupersession. The Central Government hercby makes the following regulations regard

[y e

TmaOtie: Ranks of the Corps or Engineers in the Military Engincer Servites, pnamely — N
{. Short title and commencement.—(1) These rcgul:’xti‘ons"m:\y e called the Military Engincer Services
{ATIMY Personneh-Regulations, 1989. - _ ' | |
(2)jh¢y$hal'u come into force on the date of lh(]?fiﬁbli%tiOxm in the Oficial Gazeute. .
2. Composition of Military Engineer Services.—(1) The Military Engincer Services comprises of Ofi-
Commissioncd Officers and Other Ranks of the Corps of Engincers and Civilian personnel.
Army shall be the hcad of the Corps of Enginecers and Military Engineer

— 450 the number of posts, appointments.and pereentage of tlic Afmy Officers, Junior Commissioned Ofiicers_

«cers, Junio?
(2) The Eng'\nccr-in-Chicf ofth(\:
Sarvices. _ .

. |
3. Number of posts and proportion of percentage of/}
Military Engineer Services.—The name of category of the posts, (he total number of posts in the Military

Engincer Services und the proportion oOf percentage of posts authoris:d in the Milil;\ry Engincer Services
and held by Army Officers of the.Corps. of Engineers shall be as given in column numbers (2), (3) and (4),

respectively, of the Tuble given below —

rmy Officers of the Corps of Engincers in the

CTABLE

et . e e i JR—

'+ 5. Number of Category of pos

et s & b i & et e i o Tt § S e e e

To'al Mo. of Posts in’ Proportiot/pescentage of

No. > (,
vices : Officers of ithe Corps ol

' Engineers m} Military Engi--

“neer Servioes

e o — HE ' W

/—‘M ""‘—.______———-————'——'—P_—_—- ‘ :
Engincer Cad:¢ ‘ _ ;
{. Engincer-in-Chicf 1 1 (Lt Gen)

7. Director General m\-Works T ‘ 1 (M. Gen)
3. Additional Director General \ 4 3 (Maj. Gen-for my
’ : works, Spoe P
s )

Mitilary Engincer Ser-  post tenable by Army .

R
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-t

* , T Gy HHUl [ [Part H=Sie, 4
T T e P T e T LT T D monlconmiirare s S
U) 2) “
(ln H ngineer (Cmnm:md) _ A 5 9 (M 4. G'n) o
5. /\(“ilion'\l Chicf Engincer (Commandi 5 5 (Birg.) e
6. *Chicl Engine Ll\ Zone/Project/Deputy Dircelor - 44 27 (Brig.)
G:aneral atAlmyHmdqumlus Enginecr-in- B '
Chixf’s Branch/Director. of Works (Command)
7.. *Additional (Chiel Engineer Zone/Colonel  + 93 66 (Col
(Works) Command/Dircctor Army Headquarters Ce
lIlngmc:(:r in- C}mfs anch»s Wt I e naee .

8 Commande- Wouks Enmneexs/
Surromccr?radcl Lo
|

(Col Lt Col) As per sanchon 1ssued

50% (prcsently 131 posts
* by Government of * .« out of 284) oo
India from time to

time. - ‘

9, Garrison Engmccr Deputy Com- " (Major) ! CMdont 509,
" mande: Work's Engineers/Stafl (381 o002 sl o) e , y

Officer Gr'ldc TR .
10. Assistant Garmon Enmnccx/Smﬂ‘ (Capt./LL) P ?-'-d.o.?';.w C2s% L ().‘I
1. Officer Gl'\dc 3. e e, Ol R : Sied . s (;.; y .”').;,:(.; |

SRR ! SREREARE il T R R R R T BT LUV N .:..” .
Sur»cyox Cddlc _.? et ey y ‘}_ 4 R CA e R BT MR

i ._:.,...V,..n‘n) B . ) ,".- _:r‘l g [F 3 JE S ‘,!_,(;_.; G

Chu.f Sulvcyor of Works v (Bng) 2 . -do- {259 s, -

12. Supcrm(cndlng vacyor of Works (Lt Col.) ~do- S e
Lo t .
. A Vihe e - :‘ ”.4, PUTAL BT
13. Surveyor OOWO”.‘%; (M.\JOI ‘ -do- 259 '
i Uy ’ !
14, Assistant Surveyor of Works (C'lp,Ll) -do- 25y !
T Loy ' Wy
/\uchllcct Cadrc _ . AU . L
P IS4 . T . : 4 y RN 1.“ — .
15 Chucf Archmct Lo — - (Brig) _ < -do- 20‘7 3 )
--me_Scmor Arclnlcct , ’ o § (Lt Col) -do- RV AR , -.
H i B . -“L: A . !,.’ « H ol } . . ‘ ,
l7 /\rchitc'cl R o ; (M’IJOF -do-, .., 20% s , | s,
l\ Dupuly A{ZT{qu T (Cdpt]Ll) - '200 :
19. Assistant Architect (LY -do- 70«/.(,' |
20, Technical Oflicer (1.0 du- 0" , ;
Barrack and Stores Cadre
21. Principal Bmmd\ and Stores (Lt Col) “do- 33-1/3%
[ Officer |

22. Senior Barrack and Stores Officer * (Major) -do- 33-1/3%
23, Barrack and Stores Otficer (Cnpl/Lt) -do- 33-1/3%

,\n\ increase /dt,u«,.m in post- due to variation in workload/from the numbers given abo\c will I)L, he ”

cqually by Oficers of the Corps of Engin
ever laid-down.

cers and Cn ilian Olllun subject o ensuring puun( e \\lu
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(3) (-H
Administrative Cadre
24, Principal Administrative Ofticer (Lt Cob) As persanction issucd  33-1/397

by Government of
India from fime to

time.
25. Senior Administrative Oflicer (Major) -do- 33-1/39.
20. Adlllmlbtlatl\ Officer Grade-i (Cap) -do- 33.1 33(‘
27. Administrative Officer Grade-11 (Lt/2L0) -do- 1/; o

4. Subordinate posts.—The pcrccnta ge of Junior Cummissioned Officors and Oiier Ranks of the
Corps of Engincefs Shqll be 33-1/39; of the lotal authorised subordinate posts in the Military Fngincer Sor-
ViCes.

Note : \th“, the percentage fixed results in a fraction, the matier ;ha 1 be rcﬁ,lu I'to the Engineer-

, in-Chief, who <hall decide the same.

5. Power to relax.—Where the Central Government is of the opinion that it is necesary or expedient
so o do, it may, by order and for reasons to be recorded in writing, relax an> of the provision: of these Regu-
Jations with respect to any class or category of persons.

[No. l(\f-l)-’8‘”[)f‘\\’nrks‘-ll)}
/\RVJI\D KAUL, Sucy (P&W)

Ceomer e . e et

—— - S R U

men e e aren, - B

Printed by tbe Manager, Govt. of India Piess, Kiny I\ond New Delhi-110064
" and published by the Controller of Publications, Delhi-110054, 1989



Tedaphone § 372337

U

A/4é001/nrs(c1v)

Lists 'A' & 'B'

L ST S

'RESTRICTEW

\ T T .

-

\f‘?" - wﬁ;m

A
—

mI
g oor
* Pramukh Engineer. Shakha
Sena Mukhyalaya

i R~

aur Karmik Nideshalaya/MIS(Ca..

N

Coord & Pers Directorate/MIB(Civ) .
Enginesr-in-Chief's Branch e .

Army Headquarters

. DHQ PO NBW DELHI ~ 110011

3
A
P
()

/8 Oct 84 _ %

! |
. CHANNEL FOR RENDITION OF ACRs - MES CIVILIAN -°

OFFICERS

The

'A' to 'F!|attached.

2

ot & 4

...‘-im..;‘. '_'.'. i
b S,A i/

1. channel for rendition of ACRs in
civiliah officers has been revised and 1s laid
, This may p
units/formations for compliance
ie, for ACRs due [on OL Oct 84.

{ PRI

" Please acknowledge.

-.

" (Hs Sodhi)’

7

[y
).

regpect of MES .
down in pgppendices
lease be digseminated to all MES
from the current reporting year,

e+ e

 Copytorei—l Ll o -

;,,»Internal

Encls ¢ As| above.

LYV

RESTR ICTED

ClpemTars Co4) i
. _,‘AQTA,AQO“ e Mij ng _ ‘1
- Iy GIEHY Ditector -of Personnel™ -
4 )61 /5 7" . 'Twiiukh Engineer/ = --

Ehgineer-in-Chief
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24

..-3.

Ly

54

"CE "‘Comd
) GOC~in-C or_equiyalent -

| < Lo~

»‘,I \ -
RESTRICTED
-2 !
Lppendix__A

CHANNEL FOR RENDERING ACRs OF MES CIVILIAN OFFICERS

e TWPLOYED_IN T TENANCE FORMATLIONS
GE - Réporfing officer "
CWE - - Reviewing Officer
CE Zone - Céuntersigning‘Officer,
AGE glz ' :
CWE - Reporting officer -
CE Zone’ -~ Reviewing Officer o
CE Comd ' .. countersigning Officer. X
CVE | - Reporting Officer

gub Area/Area Cdr
or equivalent

CE Zone
CE Comd

GE i}l

CE Zone'.

Area Cdr or equivalent
CE Comd

CWE

CE Zone

Area 'Cdr or equivalent
CE Comd .
E-in-C

CE Zone

DGW :
E-in-C —-. .

-

formation Commander

Reviewing- Officer

Reporting Officer
“Formation Commander
‘Reviewing. Officex

Reporting foicer.J[L
Formation Commander ,
Reviewing. Officer. '

'Countersigning Officer

MR )

Reporting Officer'ﬁ”?

4Rev1eWing Officer’“-u
: §Countersigning Officer

RESTRICTED

Counter51gning Officer -
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Tele : 3010231/1634

Air HQ/S 37501/107/W(P&C) 24Jun 94

‘

AIR OFFICER INCHARGE ADMINISTRATION
(Air Headquarters)

RE-ORGANISATION OF MES AND POSTING
OF MES CIVILIAN OFFICERS

1. The ' re-organisation of MES was ~Carried out
as per Govt of India letter No 16(17)/89/5746/D(W.I1)
dated 17 Sep 91 in order to further streamline the
-Wworks services to the Indian Air Force and Indian '
Navy by the MES formations.  ~This arrangement does -
not in any manner change any aspect of the personnel

management of MES Civilian officers/subordinate or
any works procedure

aspect. The powers exercised”
by the E<in-C as Head in respect of MES civilian
officeras continue as hithertofore for personnel
policy and cadre management of civilian
officers/subordinates,
|

2. It has been brought to the notice of. air HQ
that in the past certain reguests were made by AF
authorities for | retention of Shri MVS Rao, CE(AF)

Bangalore Iwhich E-in-C has agreed upto Apr 94. The
officer has completed 2 years and 9 months as CE(AF)
at Bangalodre. It is hereby confirmed that Shri MVS
Rao can be moved out on posting as ordered by E-

in-C's Branch. There is no further requirement of
retaining him at Bangalore as CE(AF).

PR v e e m——

R L A . ol

W e T b
-

v

(MK Anand)
___Air pmshl
~ RO

E-in-C

— (Army HQ)
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. Telephonz : 30195607 - tnginszr-In-Chicf's Sranch
, ( . ' ,’\1*']/ Headnuasrizrs
: Kashmir House
THY B2, Hew Delhi - 11001

f ' A/0o043/C0/615(P1g) : ' 35 Har'92

o
'
'

i igadquarters
;0utiérn Commang E£nginesrs Sranch
festern Commend Zngincers Branch
Yestern Command, £nglinsers Sranch
Centrol Command, €nglincesrs Jranch

ComlaiD AMD CONTRLL ¢ LEs MAUY AW _AIR FURCE

Te Refazrence Army Headquarters, 5I branch lecizr o,
4/30929/502 (8) deted 27 &pr'87. : 4

o
'—‘
jw]
oy
w
O
C
‘ Al
o
<
<
(0]
o]
ja R
I
}-Jc
-3

. The Command znd control instruc
orce in your coamand are attschad at Appendix 'A .
i

"M

3. Cleese acknowledge receipt.
Sd/- ¢ % ox % %
- ( 3 2osezh-)
Brig B
D36 Znzinzire {Pers)
Encls : Une for Zngineer- In-Chief

Copy_tg:"-

All concerned - CEs Navy and Air Fdrce as listad in Appasndix ‘A’ —

T e Internal

Doy _
50-tD -ADS Engrs- (Pers) -- e _— -
4DG ESP '

ADG (r5)

DDG (P&C

fuI.;(hll) . g /

mis (Civ) =
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Cc HNgvy Combay Bombay Cesc Lizwy *Sub Cc s E-In-C CE3C  CisC As laidj CEsSCi  Guizh
P . s e v .Area/ : doun by #3 - concurretdce’
CZ Meavy Cochin Cochin cesc sy (1) _ Br for of ilzvy Cdrs
CZ Havy Vizazg Vizag CESC Sub Ariy OFfrs
ires - & by E-if-"'c
cf Wavy Port Port Blair CESC STy ATEes , : L by £-in-tis
Blair Sr for
;civilian,
}
. ata_rosce 4 | |
C:_ l}/ Ahumedabaod Ahmadabad CEZSC -do- CZ5C c-In-C C:Z=iC =5C 3 ~-do- CZeCa - BUiLh
<& ’l' ‘N\(J“ v i3 na e, c.Cre e - c¢le C-dn-CcYVi o C LA — e~ CLlerd .
CZ & Allohabad Allahsbad CEEC -go- CEGC E-In-C C=CC C:EZC -do- CICCh
CZAF Shillong Shillong CZEC -ig-~ CZeC  £-In-C CEEC  CSEC L edp- creca
CEAF(WYAC) dzlandhar CZUC : -do- CZuyc £-In-C ZZWC C%:'-;.:'C 36— CzuC3
Jalendhsr , ' : '
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T. ~ ConseQuent to the re-organisction of MES and
dgedicsted MES formgtions for Havy and Air Force upto Zonal Ccs
lzvel, the issue relating to the Command and Control of the
dediceted MEIS Pormstions were deliberated at length yith the

operetion of

Corvice MY )
2 It has been decided in consW@i:tion with Aip H2 that

temporary duty moves, leave etc i1ll continue to be excfcisad

by the Enginoer Authoricics with the prior consurrence of the -
Formation M) of Air Force. In this connzction a condy of Air HO
lztter Mo. nir HY/37501/107/W (P:C) dated 29 Jen'81 is =nclosed.
The instructions issusd by this Hl on the Coinmznd and Control
dzdicated CEs vide letter No. A/9043/CC/i11S(P1g) dated 30 iMar'9?
is in accordance with instructions issued vide Air HQ lstter ibid
(Copy enclosed for ready reference), In respect of a dedicatead
CsUZ and GE's prior concurrence of the concernsd Air Force

Commanders will be: obtained. This position has bsen reiterated by

DGY in a recent meeting at Air M3 uhere the-SOAS of the raspactive

fir Commands and the dedicated Zonal CEs uvere present,
, b

3o Plsase:ensure that the asbove instructions are strictly
coemplied with, '

. Sd/- x x x
| ‘ - ( R Prabhakara Rao)

-~ C o Chizf Engineer
-7 ) |- DDGW{rec _
| \ - I for 'Enginzer-In-Chief
Ei"’ : Y]

- W.r.t. their Note 12 dated 12 Nov'92 on file No.
27025/Re-0rg/T4C/E2 Air. ~ '

formation
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Telo @ 3010231715292 Air Headquarters

e e, ' Vayu Nhawan
T e -o- Twe——— gy Dolhi - 110011
AL /areot /107 A (eec) 29 Jan'91

Hoadguarters

Woncown Ady Coamand, TAF
Centrol iir Command, LAF
Castern Air Command, IAF

g For JxASU/ 0A) '
fiaintenance Command, IAF i

Training Command, IAF
Socuth Western Alr Command, IAF
Soutiiern Air Command, IAF

"RESTRUCTURING OF MES CRGANISATION

1o Further to this HY letter of sven number dated 21 Nov'90.

2. - Pera 2 (a) of instructions issued vide our letter under reference
roads as under:-

(a) Creation of dedicated GEs for -the Air Force and their
placement under the control of the Station Command through C Ad 0.

3. * The placem@mi of the GE under Station Commander has convey€d an
iMmpression that Air Force authorities wvould assume full command and
control over the GE. It appears that the sxtent of control over the

Gt by Alr Force authorities in respect of administrative activities
1like moves on TB/Lecave stc, has left an arsa of doubt. It is clarified
that while the formal sanction thereof will be accorded by the
compotent £€ngincering Adthority but it shallhave the prior consuUrrence-
of 5tn Cdr.

4. As regards the channel of ACR, the existing instructions issued’
vide Arimy HI letter Mo, 03281/6/MS 4D(Channels§ deted 18 Tct'B9
circulated vide lotter Air HA/37501/33/u{® P&C) dated 10 Oct'90 and
7/42001/M13(CIV) dsted 18 Cct'R4 (Copy enclosed for ready reference)

-uill continue in respect of the dedicated GE, CWE and Zonal CE,

R The ACR channel in respact of proposed Addl CE at Hl SC, Pune
will bz as underi- '

10 - Chief £ngineer, H) Southern Command.

RO - AUA, Air Force Air HQrs.

GRO - YCHS, Naval HQ,

After the roport 1rnm VCNS, as 5SRO is Pinalised, the . same is to.be

roubed to the E-In~C'g Branch Por roquisito Lndorsoman by the
=1ln=C as thoe hooad of the Arw,
G Commaml Mirs are requostod to apprise tho Stno/Units accordingly.

( PK Varma )

AV N
! D AFU
; Por Air Office I/C Administrati- -
Copy tno:- i o on
1. DAY - Your note No, A/561a1/ﬁeoqn/_st/E2(u0 ) fWithout
datﬁm 1% Jan'91 refers. ¥ enclosures

2. DRI-I(UEC, CAC, AC) .
3. DOU=-IT(EAC, SWAC, TC)
4, nny- (10)
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CENTRAL ADMINISTRATIVE TRIBUNAL KY\Y\EX)Q\?Q‘(L" R"q

CHANDIGARH BLNCH

0O.A.N0.1223-PB of 1993
Decided onsApril 22, 1994
Joginder Singh s/o Natho Singh .
Executive Engineer
0/0 The Chief Engincer, Chandipgoarh Zone, RIS BRI RN
Chandigarh. ‘ -“"‘*‘”"jw
\ ’ I ! . "'7 “\* ‘_Iﬁ '

Resident of 2155, Phase 1I,
Urban Estate Dugri Road, ludhiono.
.........oApplicant

Versus

1.Union of India, throught the Secretary,

Ministry of Defence, Army liead Quarter, New Delhi.
2 .Engineer—in-Chief, Army Head Quarter,

Koshmiri louse DHQ PO( Ncw'Dclhi—IIOOII

»eeeesssRespondents

Present: ShoD.R.Sharma,Advocote-For the applicont.

Sh.Arun Walis,Advocate~For the respondents.

ORDER

S,C,VAISH(AM)

The applicant, Joginder Singh, is an Executive Engineer
in the office of the Chief Engineer, Chandigarh Zone of the
Militery Engineering Service. lie was promoted to this rank

of Exccutive Engincer in October 1989 and since then he has

‘been posted in the office of the Chief Lngineer, Chundigurh

- Zone as @ Steff Officcr and has conplcted more than four yeors.

lie ‘is of obout 33 )curs of oge ond has onother 5 years' service.
e has cone to the irlbunul secking o direction to the respon-—
dents to givc him nn ‘executive appointment as opposed to the
stoff appointment he is holding. 1n secking this direction
he has relied upon a circular "Carrer Planning & Posting Policy
— MES Civilian Officers" iesued Dby Engincer—in-Chief's Branch
by their No.41254/Policy/ELB dated 21.2.1991.

el ket Re TR /
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2. 1 have heard ShuD.R.Sharna, lcarned counsel for Lhcg.\,

R -
' { \

applicaont and ShoArun Wnlig, Jearned counscl for Lhe respondents
and have examined the record.

‘.

3. ~ The lesrned counsel for the respondents contested the

- claim of - the applicont. lie wrped that the present posting of

the opplicont at “Chondigorh wos on the basis of his request
for & compassionste posting. btoreover, when the spplicent waos
holding t o exccutive appointnaont from 1977 to 1987 for n periad
of 10 ye;:s, he was owarded punislment of withholding of one
increment. Teking all the facts {into account, the respondents

hove kept him on his present staff appointment.

ba It is settled law that_guidelines ond policy_regording

posting do not confirm a j'g_s_t}.ggi_tg_b_lug__r_;l_.g.l_u_L:mg_rh\M_g_J___person to ask

for aﬂrtic’g_l_p;__pp_g;»t._gr_p_typc of post or a station for postings:

In the focts of the presenl cOsC, Lthere ie no occasion to ifuter-
vene in_ the _prcscnt'posting of the applicent. The Applicotion
hos no merit and is rejected.

5. There is no order us to cosls.

(S.U.VAIbﬂ)

ADMINISTRATIVE MEMBER

g 7 7-U~-1L

Dated:April 22, 1994 ‘
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MV Sathyanarayana Rao, IDSE

Official Address

4 { Chief Enginecr (cn leave)
438, 'J' Block Chief Engineer (AF)
Sena Vihar, AWHO ° No.2 DC Area
; Kammanahalli Main Road MES Road v
P Bangalore-560 084 Bangalore-560 022
To ¢ : The Secretary
: Ministry of Defence
Government of India
; New Delhi
NOTICE FOR VOLUNTARY RETIREMENT UNDER
RULE 48 (PENSION) AND FR 56
‘ Respected Sir,
1. I have completed 33 years of service in Oct 94 and
: 56 years of age as on 23 Apr 94 (date of birth being 23.4.38).
| 2. I have  been transferred to E-in-C's Branch, New Delhi
: .as DDG’ (CSCC). But I am not well since 18 May 94 and under
1] treatment and I am on sick leave from 23 May 94 (22 May 94
ﬂ’ being §unday). As per Doctor's advise, I have to continue’
my treatment further and I am not in a position tomove .to
Delhi at this juncture and continue my servic»g any more.
} . T
I!‘ : 3. :Hence I submit this Notice for Voluntary Retirement

with' effect from 22 Oct 94.

4, As per FR 56 (k) I request the Competent Authority
for waival of three months notice as laid down for voluntary
retiremefnt and I may please be permitted to retire with effect
from 22:0ct 94, the date of this notice. '

:Thanking you,

Yours faithfully,

.._————"—}
(MV Sathyanarayana Rao)
Chief Engineer

Bangaloife-Bl:,

Date: 9_ 2-0ct 94

Copy to:-

. E-in-C's; Branch

i : Army Heédquarters
% ] . Kashmir {House

1 New Delhi-110 011
1

Chief Enbineer
 Southern; Command
Pune-411‘; 001

!
i‘ y - .
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SUPREME COSRT OF IND

Froms-

!Yél!?’..QE?JHI
The |Registrar . ED) s - N t -
SupJLeme Court of India DATED:= R0~ /s y‘?‘v ~
| Newlggku} <7:;j;“—- 4%%E%“
To /

Cae«v:/ﬁ 1}1\: ?fﬁé‘vd"\”vt “FzsvbWQ
a % (BO&M?WQ"%@ .

PETLITION FOR.SPUCIAL LEAVE TO APPEAL {CIVIL/CRE,) Mo, JU ‘//LW
(Petltlon under Article 136(1) of the Congtitution of Indla

from the Judgment and Order dated »28- 6 a4

of ‘the it C.p 7 4:7 I&Ma%m
ﬁ' /‘/0~?<£/7‘1 )

M. - &o‘!{ﬁmp«yama Oaa&;.pmmONER((é/ |
~VERSUS~ |

" |

0 . O - Y . /& O3, ..,RESPONDENT(S)

Sir, ' |
I am:‘ﬁlrected to inform you that the petition above

mentlonéd flled in the Supreme Court was ﬁﬁsmlssed
by the Court on ;' i Bk 8 %H

Yours faithfully,

) | R For égm%tﬂ I,
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Mo. 274/vig.1v/94
7, : S Co Government of India
- ° o ‘Ministry of Defence
New Delhi, the 17th January, 1995

" ORDER

WHEREAS a . disciplinary proceeding

against  Shri
M.V.S.Rao is dontemplated.

NOW, THEREFORE, the President, in
powers conferred by subrule(l)

. exercise of the
-~ ©of Rule 10 of the Central
Civil Serviceé(classification Control and Appeal) Rules,

1965, hereby places the said Shri M.v. S.Rao under suapension
with immediate effect. = L TR

T}

It is further ordered that during the period that this ' )

Order shall remain in force the headquarterq of Shri

M.V.s. Rao should be Bangalore ard the said Shri M. V.S.Rao
shall not leave the headquarterq without obtaining “the
previous permission of the competent Authority

Qore

(By order and in the name of the President)

i
i§

I 4 Gen ™ DA S\
- Addl DG Engre (Doer . ‘
. Engineer-in €07, , " ; : ( Mohinder Sinyn
. unc : Deputy Secretary to the Government of India
1 eadquarters {
¥ Ihw[kmhuﬂnl '
14 i - - -
, MES127002 Shri M.V.S.Rao, : v
Chief Engineer.: : through E-in-C's Branch/ElB.
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No. 48839/7190/!3.1{3/3143/D(Lab)
Government of India,
‘Hinistry of Defence,

Hew Delhi, the 17th January, 1995

ORDER

In exercise of the powers conferred under Rule 48(1)
of the Central Civil . Services(Pension) Rules, 1972, the
President after COnsiderlng the request dated 22-1¢- -1994 of
MES-127002 sShri M.v.s. Rao, Chief: Engineer for .voluntry
retirement hereby withholds the permission for Valuntary
retirement as the Officer is under = suspension vide

- Government of India Order Mo. 274/V19 IV/94 Jdatecl the

17th January, 1995; o

. . ( By order and in the name of the President )

( KJran Kochhar )
Under Secretary to the Government of India

TO, : ) *

Shri M.V.S.Rao, -
Chief Engineer - through E-in-C's Branch, Army HQrs.

Coéy to : DS(Vig), Ministry of Defence

igineer-in-Chief’s Branch
Amny Headquarters
- New Delhi-110011

R2.

T3



 GENTRAL ADMIN ISTRAT IVE TRIBUNAL

|
|
1 BANGALORE BENCH

|

i

Second Floor,.
Commercial Complex,
Indirenagar, -
BANGALORE - 560 (Q30G,.

Dated: 14 MAR 1995

. I ‘
- APPLICATION NO. 922 of 1994.

APPLICANTS : M.V.Sathyanarayana Rao,

Ministry of Defence,New Delhi

V/Sa {
RESPONDENTS : Secretary,
~ , - and three others.,
To ‘
1. ' $~ Smt.Pramila Nesargi M.N.
* ' Advocate,No.844/A,
l 100 Ft Road, Indiranagar,
Bangalore-560 038.
2. 'Sri.M.S.Padmarajaiah,Senior

Central Govt.Standing Coujsel,

|

|

{.:High’Court Bldg,Bangalore-l.
‘ : .

Subject:;lForwarding’copies of the Orders passed by the
ICentral Administrative Tribunal,Bangalore-BB.

| : ——X XX

Please find enclosed herewith a copy o |
Stay,Crde£/Intcrim Order, passed by this Tribunal-in the gboVQ,

f the Order/

mentionediapplication(s) cn ©02-03-1995.

REGISTRAR.

W DE
I¥" JUDICIAL BRANCHES.



j - CENTRAL ADMINISTRATIVE TRIBUNAL
® o BANGALORE BENCH, BANGALORE

A

"ORIGINAL APPLICATION ND.932/1994
'THURSDAY THIS THE SECOND DAY OF MARCH, 1995
' MR. JUSTICE P.K. SHYAMSUNDAR VICE CHAIRMAN

’

MR. T.V. RAMANAN . MEMBER (A)

1. M,v, Sathyanarayana Rao,

Indian Defence Service of A
Engineers, Chief Engineer

( Air Force)y :

Yeswanthapur PO, :

Bangalore - 560022 - -Applicant

( 8y Advocate Smt;M.N;Pramilg Nesargi)"
. Ve

-1, Union of India

: represented by the .
Secretary, Ministry of Defence,
South Block, New Delhi-11.

2, Engxneer-in-Ch;ef(E-in-c),
Ltd.Gen Jadish Narain,
Army Headquarters,

Kashmir Hcuse,
New Delhi - 11

3. military Secretaxy(ﬂS),
Lt. Gen Ravi IPE,
msS 8 I‘anCh
Rrmy Headquarters
" DHQ PO New Delhi 11

4, Brig. D K. Budhraja, DDG,

- E=in=C's Branch,
Army:- Headquartgrs,
Kashmir House, = "%
DHQ PO New Delh1—11 :
now at Bandalore Sub Area, [
Officers Mess, Cubbon Road '
Bangalore = 42 Respondents

( By learned Standing Counsel )
Shri M.S. Padmarajaiah

. JUSTICE p.K._suvAmsundAR VICE CHAIRMAN

Learned coun%el for the applicant has'
1led a Memo today seekzng leave to u1thdrau

'
i



application for appropriate reliefs against some
impugned otderg apropoe which the applicant is
said to be aggi‘ievad We permit the applicant
to withdraw this application vith liberty to-
file a fresh awpplication, if necessary.

2, There ame some statements in the Memo
made stating that the applicant deems' himself

to have retirgd#uith effect from 21st January,
1995, Apropog'such-assumption, we do not propose
toésay anythiﬁg .except hotifying oOur none-
commitment, Likewxse, all other contentious
issues raised in the Memo are not liable to be
treated as hav1ng been noticed and con51dered

1_,by us. No costs.

S~
. Ny
VICE CHAIRMAN

: Section Ofﬂcei

" Ceotral Admmustratwe Tribunal
Bengalore gench

Bangalore
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